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CENTRAL ADMINISTRATIVE TRIIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH
Civil Contempt Petition No.,24 of 1990
In

Registration O.4.No.198 of 1990

N.K.Muk%rji evee Applicant
Versus
Shri B.M.Vaish, General Manager,

Northern Railway, Baroda House,
New D2lhi & Another. ¢e... Respondents

Hon,Mr.Justice U.C.Srivastava,V.C.
Hon. Mr, A.B.,Gorthi, Member (&)

(By Hon.Mr.A.B.Gorthi, A.M.)

Civil Contempt Application under Section-
17 of the Administrative Tribunals Act, 1985 is
directed against Shri S.M.Vaish, General Manrager

and Shri R.N.Agha, Chief Personnel Officcr, both

of Northern Railway (respondents 1 & 2 respectively)

9 h‘\&iju L .
ﬁt:%hex alleged nom complianCe with the judgement
dated 25,6.1990 of this Tribunal.

2, The operative portion of the aforesaid

judgement of this Tribunal reads as under 3-

" The petition is disposed of with a

direction to respomndentsNo.l & 2 to consider

and decide the petitioner's representations

dated 25.4.89 (Annexure-aA.14) and those
concerning his pay scale as mentioned in

Annexules-A.19 and A-20 with due regard to the

remarks contained in Annexite-A.16 and fix

the petitioner's seniority in the impugned
seniority list (Annexure-A.l) and also

tO accord such consequential benefits to the
petitioner in the matter of his pay etc. as

found to be entitled to. The respondents
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No.1l and 2 shall comply with these directions
within a period of three months from the
date of receipt of copy of this judgement
unless they have already disposed of the
representations referred to above®.

3. The contention of the respondents is tha£
directions contained in our aforesaid judgement

have been complied with. In support thereof a

copy of letter No.754E/148-I11/Ejijia dated 15.1.91

has been produced as Annexure-c;B.. It is apparent
from this letter that in compliance with the order
contained in the judgement in O.A. No.198/90 dated
25.6.,90, the representation of Shri N.K. Mukherji
togetherwith Annexures (A-19 and A-20) referred to

in the judgement were examined by the Competent
Authorities who then decided that Shri Mukherji

was eligible fo: seniority benefit with effect

from 12.10,76 i.e. from the date of entry in the
grade of Rs. 700-900(RS) / Rs.2000-3200 (RPS) and
not.from 1.8.72 as claimed by him as he was not
within the zone of consideration. This communication
addressed to Shri N.K.Mukherji (the applicant)
sufficiently establishes that there was due compliance
with our judgement dated 25.6.90. |

A1
4, From the reply of the respondents, mh-feh is

ocbvious that they took the view that the applicant

was junior to all those 18 persons who were given

the benefit of the upgraded posts of Asstt. Shop Supdt.
vide General Manager (P) Northemrn Railway letter
No.754E/148-III(Eija) dated 10.5.83 (annexure-C.l). The
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applicant has not been able to show if any of the
said 18 persons were junior to him and if so how3.

His main pisf is thet simee he was given the
upgraded post vide Office Order No.34 dated 13.5.73,
with effect from 1.8.72 and hence his seniority should
have been detemined from that date. This was never
accepted by the Railway Authority who maintained

that the applicant was not eligible to be adjusted
against the upgraded post. It seems that the

Railway Administration initially decided to £ill up

. the upgraded poststhrough selection, but the applicant:

togethemwith some of his colleagues approached the
High Court of Allahabad, Lucknow Bench, which decided
that holding a selection for filling up the upgraded
post, was not éélled for and that "as far as 18 persons
including the petitioners were concemed no selection
was to be held and the proposed selection to the
posts of Foreman grade 'B' was without authority of
law as the decision of the Railway Board carries

the force of law®". The said judgement cannot, in our
view, be interpreted toi gg;?:hat any direction was
given to the effect that the petitioners were to

be retained in their upgraded post even if they were
found to be junior to somé other deserving employees.,
The decision of the Railway Authorities to give the
upgraded post to 18 persons (inclﬁding 4 of the
petitioners in the Writ Petition) was in accordance
with the judgement of the High Court of Allahabad,

Lucknow Bench.

-

5. So far as the judgement in O.A. No0.198/90

is concemed, the directions of this Tribunal contained'
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in the judgement dated 25.6.90 read with the

further directions issued on 5.3.91 seems—4o have .
been substantially complied with as can be seen

from Annexwres~C2 and C3. The main question of

the seniority of thevappliCant, undoubtedly
contentious, has been é;EZIVGG.bY the respondents =
against the applicant. We are not to judge the

merits or deme:its of the decision taken by thé
Railway Administration, while examining this

Contempt Petition. We are satisfied that the
respondents have applied their mind to the issues
raised by the applicant and gave a detailed order
which has since been communicated to the applicant. —~
Although there has been some delay on the part
of the respondents to comply with our orders, /
we are satisfied that they are not guilty of contempt

4

of this Tribunal.

6. We therefore reject the Contempt Petition.
Notices issued to the respondents are hereby

discharged,

Member (A) Vice Chairman

Dated the__ U= may, 1901,

T e d——

RKM
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In the Hon'ble Central Administrative Tribunal,

; Allahabad,Tucknow Bench,Tucknow.

"' Civil Contempt Application No. @y of 1990 &)
under Section 17 of Administrative Tribunal

‘ Act, 1985,

1 arising out of 0.A4.No.198 of 1990 décided

i on 25-6-90

W, K, ukerji «..Applicant
<) | Versus

. '1)Shri S,™,Vaish,General

1 Manager,Northern Railway,
Ea Baroda House,New Delhi.
- 1i)Shri R.W. Agha,Chief

! Personnel Officer,

| Northern Railway,Baroda
| House, ¥ew D8lhi. .. .Respondents

ﬁ 1) In the above noted case,the applicant
O ﬁ begs to submit that for detailed reasons set

' forth in the accommanying affidavit, the
Hon'ble Court may bepleased to order for taking
up the respondents No.1 and 2 for contempt of
Court for deliberate and wilful flouting and
disobedience of the orders of the Hon'ble

Court dated 25-6-90 (Annexure 1)regarding

directions for deciding the applicant's
Tepresentations vide Ammexures A 1,A 19 and A 20

of the petition regarding seniority and

i ¥

| tho



consequential k& reliefs accruing thereafter
with due regards to the remarks contained in
Annexure A 16,with all consequential benefits
concerning pay,promotion,etc.within % months
from the date of receipt of copy ofthe

Judgement,

2. That the applicant forwarded photo
copy of the judgement dated 25-6-90 of +the
Hon'ble Court along with plaint with all
Annexures through his Counsel under registered

cover on 9-7-90 followed by a reminder dated

17-8-90 (Annexure 2xand 3).The applicant also

sent the judgement,etc,through proper channel
as well vide letter of Dy.C;fEE.(W) ,ﬂorthern
Railway,Tucknow dated 10-7-90 and 20-8-90 for
compliance of the order and it's reminder s

(Annexures 4 and 5),

3. That more than 4 months have passed
and the opposite parties have not done anything
in respect of the implementation of the order
of the Hon'ble Court regarding disposal of the
applicant's application and granting of

consequential reliefs thereunder,
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4, That earlier also due to deliberate
ignoring and disobedience of the orders of the
Hon'ble High Court,Allahabad and the

Hon'ble Supreme Court,the applicant suffered
loss of status and position at various stages
including higher grade and promotion as his

juniors were promoted and the applicant,

dispite having the judgements of the Hon'ble
MM j?;vm
High Court and the Supreme Cour@Aw%:/deniea

the reliefs granted to the applicant by the

opposite parties malafide. (Para 4 /VIIT of the

plaint,)

5. That the applicant is retiring on

28-2-91 and the avpvlicant being a resident

of West Bengal,it may be inconvenient,difficult
( 4

&)M:» u.na :
and expensive to do permesed of his case from
b
VWiest Bengal.
6. That on 23-11-90,some official of

the Northern Railway approached the appiicant's
Counsel and requested him no%t to move an
application for contempt of Court for delay on
the part of the opposite varties, as the orders
of the Hon'ble Court were timebomd i.e.3

months time only for compliance.The applicant's
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Counsel stated that he informed the official
that in case the applicant desires.to move
contempt application,it woulgd be moved, However,
the avplicant's counsel received a letter

on 4-12-90 dategd 28-11-90 intimating by
General Manager(P) that the aoplicant's case
is being examined on wap footing and the
final decision when arrived at will be

cdmmunicated to the applicant's counsel at

once, {Annexure 6)

7. That the action o the opposite
parties in not taking a decision on the

2pplicentts Tepresentations vigde Annexures

4 1,4 19,4 20 ef the petition and granting to

the applicant consequential benefits which

Were denied to the applicant illegallvy,

arbitrarily angd malafide by the opposite parties,

as the applicant's Juniors were promoted in

various promotion vosts and the applicant was

ignored.The applicant Was-not given stagnation

allowance also,

That it being settled 1aw that if



Junior is promoted ignoring senior,the right
to promotion from the date of his junidrs
promotion to the senior has to be recognised

and the suprece§ded senior has been declared

to be entitled to back wages also,

9. That the Hon'ble Court having

issued a command to the 0pposite parties,the
Same being time hound,the opposite parfies
failure to obey the same by avoiding a decision
So far and even in the letter dated 28-11-90,
received after 4 months to the effect that -

" Final decision when arrived at will be
communicated to you at once," amomnts to-
wilful and deliberate Tecurring delay,default
and disobedience of the orders of the Hon'ble

Cmmtamiamwﬁstocmwm@tofﬁmwt

The Hon'ble Court is requested to
take mmkx suitable action against the oppodste

parties for contempt of Court.

Applican}t, Dated: 9.72 %0

at Tucknow,



VERIFICATION

I,N.K.Mukerji do hereby verify
that the contents of paras 1,2,4 and 9 are
true based on records and of paras 3,5 and 7

are based on personal knowledge and of
paras 6 and 8 based on legal advice and

nothing has been suppressed,

©

Dated: r7’./'2-§

at Tucknow,
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CENTR L ADMINISTRATIV: TRIBU AL, ALLAHABAD .

CIACUIT BENCH

. LU CK.N oW
O.A. Ne. 188/90
N.K. Mukherjee ) " ...App;icant.
Versus E
Union of India & others - «..Regpondents.

Hon, Mr. Justice K. Nath, Vice Chairman,

Hon. Mr. K, Obiyya, “dm. Member.

(Hon. Mr. Justice K. Noth. V.C.)

This petition uncer section 19 of the Adminlstratlve

Tribunals Ac 1985 is for a dlr ctionm tothe respondents
{

t> correct the petitioner's senlority as reflected in

Annexure A-1 dz2ted 3.4,89 by which the seniority lists

annexed th-reto was circuleted am objections were called..

N ﬁ@‘~2' There appec:rs to have been a DreCede“t litigation

o

) )f Judicature at Allahabaé decided on 9.5.79 by the

)

Writ Petition No. 681/1973 of the Hon'kle High Court

L&cknow Bcnch (Copy of the judgment is annexure A- 3).

A?hat judgment had become final whent he SLP was éismissed

~ \‘ N

- . —- /" by the Hon'ble Supreme Court by order diteé 27,4,81,

s

containec in Annexure A4,
n )

3. It @appears that the impugned seniority list was

issueé by letter €ated 3.4.89 (An~exure A-1) ang objections

were invited by 25.4.89, The pe itioner's objections are

containe¢ inAnnexure A-14 gated 25,4.89 in which he claimeé

his placement zbove G.R., Diwan at serial No, 13 of the
e e &

list of Annexure A-1, The petitioner's placenent ‘n the

list is &t 23, The petirloner € reprecentation wWas' to be

.

AY
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decided by the Generzl Mazneger (P), NorthernRailway,
Respondent No, 2. Yhile forwarding the petitioner's case

the Dy. Chief Mechanical Enrgineer remarked in his lecter

dated 8.9.89 (Annexure A-16} that in preparing the impugned

S .
seniority list, the judgment of the Hon'ble High Court had wst
A b~

— — T e S e

—

been taken into account. The officer suggested that the

petitioner may be assigned seniority from the date of his
Acrrdes b
promotion as Depyty S.S5. vide office oréer No. 34, asLthe
ol — { .. ,
pg;;xxnxxx no decision has been takenon the petitioner's
» h- . .

|
repr-sentation so far,

4, It appears that the petitioner has further grievance
thgt 1n¥he mean time th~re was anomaly an€ distortion in

!
fixation of his pay . He submitted reminder Annexure A-19

.bs ———

ézted 1.2.1990 on that subjéct which was forwaréed by

~ /‘/Ahnnexure A-20,.
AN

o) ¥e @0 not think it necessary to issue the notice to
LI\ : :

)tbc respondents becaice o&the respondents’' own invitation
- l .

by

)cdktainef in Anexure A-1 the petitioner had mede the
! . .

-

Py :

A .
-:;?éprescntationhnnﬂxure A-14 which was su:ported-by Annexure
/ -
- ‘@2/ A-16 and the respondents Were clearly duty bound to consider

and pses orders thereon. It goes yitﬁout saying that the
disposal thereof would also have.affected the petitioner's
claims of pay scale. The lezIned counsel for the petitioner
conceded that the competené‘authority disposing of the
representation are responéents 1 ard 2. We, therefore,
consider it adequate to issue a éirection to them to dispouse

0f the representations and pass appropriate orders,

6. This petition is éi:posed'og with & direction to
. ial
respondent No, 1 and 2 to consider and decide the petitioner's

representations>datea 25.4.89 (A=nexure A-14)—ari_those

e -
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3.

c¢oncerning his pay scale as mentioned ;.nhnnexure A-19 ané A-20

—— ot

Wwith @ue regard to the remarks contained is Amnmxure A-16

and fix the petitioner's semiority im the impugned senic;rity
e e o et . i — -

list (Amnexure A-1) ané also ¢5 accord such consequential

Benefits to the petitioner. in!\the matter of hig pay etc

as found to be entitled to. The -f'"esponds-nts 1 and 2 shall
comply Withﬂthese- Girectionz vwithim a peried ef three- months
from the date of receipt of cepy of this judgment, uUnless
they have already Cisposed of the Fesresentastions referred

/‘ ,
to ah.ove\.(‘ S

A€m. Meuweu. ViCé’vﬂhaiman

Lucknow Dated June 25, 1990,

T Tt Cepy

! Q‘\/}Q\TQQ\QQO
(eputy Kegistrar
Geatral Adwinistrative Tribygat
t.ucknow Beuch.

' Lucu;ow
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g,A. BASIR o
ADVCATE

> 152, Chasiari Mandl

Iuncknoy .

July s 1890

T
Rt

Me General MHansger (P)

Farthorn piluny

e Deputy CLLL. L,
Leoco Shed, ¥orthern Rallvay

\( . neknoy,
Sj. 3‘,

- .. v " - " »Y.
2,7, Mikerii ¥oarmm Tim

i@i’;' G, 4, 3,100 of 2090, decided on 25,8,1990 -
& Indig and
othwwra, Mefore the lIimthle Cantxnl
Adednistrative fribmnal, Incknoy,
- Sub: Sawvined seniority list of Rlectrieal
- fuverivisorg in grads 2000-300Q for .
Glass I1 Cervice, vide D, 3 letter ¥o.
A86-1180/G/8 R3/50.8,1949 of TBaBey
. mallway, New Dolhl, to Shrl 4 C.Shama

[ ’ ; . i .
.k ,
i . Lo, SN
. -
/ o LY
. knelosed mleass find herswith certified
" Cespy of jadgswent of tha ahove case contalning
{ pormand falrsetione to yor Lo ¢opsldsr and 4 e%ide
. ' Y

P T PEaN
webiticonsy’s reprasaeniatim dataed 28,4,31969 .

SN

Yarmasmurs 479} cod 4/ eomeerning cefizetion of

%; }

. \}\tﬁ ) e&gpuag \\&
F 0
bW




N

-3-,2-.-

ey ocale and veniority, lis repreaentuti:m sent
earlier 5 at 24.18, '&:sgrvati%ne of the Hon'lle
“ritminsl abwt z’mn@m"’e felG dasuwe.m‘aeﬁd
atiention, ‘this anmmra cur SIDEE uhe patenil

wrong ordors issued and meiotaining it by iga aﬂ.ng
06 wany vepressclations,  fhe Hon'hle Court has
alsa iczsu.(:-a dirvectiong 2 sccond sach congaequmntial
borelfits iv the mativr o9 his TRY eat’e.. a5 he may
e fTound to be entitled LS, The order i{ie time.
‘nmm} to the efaot that the avcove wmenticned

a1 mxc‘i:-i wa (Para & of the Judgerent) =#hnll be
compiie-d. oy yox vithin 3 wonths from the data of
raceiﬁt of the copy of the iua @r:.eﬂﬁ, vhich is

enzl ogeld harewiih,

- Your sypecial attentiom g invited to
T £ o Yhe gudg,ez. ent wherein the Hon'tle Cart
were plaased Lo obser Lat thers was no need to

losve notiecs to Fo and the reasins being dotailed,

Y@ may 1ika to see the gane,

I e ene: 83ing true a7y of the
arplication moved by »y ¢lient, on -w&ieh the
Judserant yas pasted, The Hﬁ?’bla Caaxrt peruseqd
tle oxdes or evnrd of gyade o W oelient ('Mﬁ?&)
{ Annoxare “e2) with pfpect rom 1,3,1972 sna also
Annexure & ‘“efea“ézm eomf ~‘1“2'}.T*g. of grads; 4&0—575,.

vide order dated 2o 4,975 2 othay eﬁzi’mwwas

et the empwyecaa of tme pangl of 19758 wez'e made

a8l or wiioh ¥a? £1lomml ang arbiteary,
. | \
\\.4

The Hon'Wle Court wns Plecved 40 see the

Judseneat of the Hem'Sle Nigh cauit { inverure an3)

4 !
. *eveeD . R
- i :
‘ ﬁ}\/ T

A//....
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in favour of wy ol vient, Lx, Hukerfi, and the
Judzamomt of the hontble SLprece c.art rojecting
Lywelsal sppeal iﬁu’?:’fitsi’aul‘ﬂ LY !

Che orders :":f"izt*pleaz&:vzta,ti C'r of the
Brder took 2 yaora ana dolivirsgs m:’tss\?.\ﬁ:}g, with
Balufide intentim ¢o heoms Mr, &ukargé.\’é \"int‘erest.
ig cleariy ang Patently wanifapt vida iﬁ}’(\’:’;ﬂ)
ANmegxuULe A5, It gave nawes of 19 }362".:‘-2!2:3 bt

weitved My, H2ordl's nome, who “ag petitioner no,6,

At eonusguential relicef, yom m@ like
o peruse Lanexuie 4=l gnd 4.1Y 2nd ths eclalm of
B O8lleni to be emtitled to amcunts olalwed on the
basls of auymzen é,ee-;n:n “ZILYy end u,3, H  wy client
BLE0 Beln 20eitlod Lo 'statmatlim wllouanee' gnd

PLOovt i an Frivcipal Wovewpsn ir segle 840-1200 /9\/3 "’:
2y Ao 299 Do Cgye s ¢ N A Crun
| Hae 40 upong Tizatin of sant arity, -
E¥e EeTii wos Goeuied progoiion 2t Tari g stages
and he hag g right %o vropoti m from ‘Q:ha date hig
dund 3rs warae Prasted aod tlug ke bsic'fz;aes entitleg
t2 Lagk Vager ulgo, Thiy 1g 0o aattied law as 1aiad

diown by the Uuminle Buprexza Court 4w g mraver of

3y

It i requestes thut you will be Pl cased

to expedite the mntter 1y torus of Ummtye CotuT's

Judgereat: g alrd 20,0,1990,

- Tanmiing: Y3 the pogae,

: N Yours fatthfuily

% (C.A,Zasiy) ;
e LauGopy of Judrerent

Alvieats

o}

Sy 0 elaim appln,

il lvmy

PN N

Zaroda Houge, New Delli. for

}(k Copy forwarded to General lanager, Yorthemn
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. Luoknow..v .
Argust ., 1990,
‘To ' - , SRR
. The General Manager (&) ‘ T
dorthern fallway ' . S :
‘ Baroda louse S Y - -
Kew Delhi, o o |
> Thgough : K
' The Deputy C.KE,E. '
Loco Shed, Worthern Railway
Lucknow,
Sir' A

Refr J A, No,198 of 1990 decided on 25,5.1990 =
N.E, Mukerji Versus Union of Indig and others,
before the Hon'ble Centrzl idwinistrative

- Trilunal, Cirouit Yeneh, Lucknow

liegs Seniority of my cliént, Ho K, Iukerji.
I had, in July, 1990, submitted to ya the

'iettei on the above subjeot, edolqsing therewithva

certified cupy of the judgemépt of the Hon'ble Cent ral

Muinistrative Tritunsl, Circutt Lonoh, Lucknow, in the

above counection, This letter hasihean seut to you by

o : & (h
Dy, C.&,K, Logo -Bieed , ~Luoimov, on 10th July, 1990,

While I still await your kind orders on the

subjeot, I hasten to draw your attent;on to the tiuwe

o : 1imit ordered by the lon'ble Tribunal,

I am eonfident that, in honouring the orders

o the Hv'Wle Yrivunul, you will Ve plonted L© pava
~sultnble orders, within tiwe,

Yhanking you,
Y cairs faithm;ly »

(g,
(C. Ao Ba.sir)
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P esie pale are forwarel hrerewith for further nebsssory ootioa o
. pdcane, . . ) _
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Office of tho DY .Cuuoll, (W/Northers Raidwayy Charhidhy Lesdioew,
o, 7921 /'.44 LO/46, - ' ' D_dteﬂ"ﬁ‘ gugv;*ssea; =
‘“he Canaral Managor (2), ' - N L |
 Northern Ratlvay, ° S a : e
Barcias Nouse, - : : ; N

New Delhio : | oy

e

tubte OcA, 50J 197 of 1990 decifed on 25.6.90 7
Holo Mikaxjee Ve thior of Mdin md others
Potcre the Hen‘hle CAT/acinow )

A

T s

Encloned plocse £ind horewith & Gertifled cawy of Jud alenge
tith other enulosuses, sabmitted by Ghri WoX, Mulerico, SS/TL/NMV,

. DA/NE alove {52 pegsoa).
For Dydfhies Electzrical Emgisssr Gile . . s

Northera Reilwuy, Chirbache cknowe ' Lo

Copy to the Chiefl Electricu) Services Bngiimexy NRde 3 Darofn
Housay Kew Delld for informution ma ncoasssxy. cotion ploasog

Copy to WPE/AMY anj shri N.X. Wee,‘/w‘/;rxfm for dnfrenmedian
iy Jeference o WE/ANV'p letter HOL/3up/iMV/90 Setol 95701990,
: . o ten

Re b = ww e B ™ M
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Oftim of the WOCO}'QBQ‘WJ/%WEII\ I‘-u:...waf. Charbash}' Imme‘ '
ST L/TROL88 | Daoteds 20.8:29905 -

‘Gerexal Manager (P),
%ext&mm Radlway,
Deyoin WQ

- Hewy Delhiy

Subse OA, Now 198 of of 1990 Zecifed oM 25:6.50 o
Shri N.K. Maksriee Vs Union of India aad othexs
before the Hon® la %T/mwo

Ref:e This office letter ¢f evon mumber Soted 10070900

LMD

m the akbove reference a caztifiea copy of &ummnt mm,ttaa .
by shri ¥.K, Mekerjee, Shop Supdt.{TL/AMV) was forwarded to
your office tor further taking pecessaxy oftion vide this office.
lettey of even FoJ 8ated 210.7.90 kit no Secision haes been
somranicated oo £ Homver Shrl N.Xo Mukerjiee has submitted

a reminder alengwith Afvocato’s uypaalﬁ ia gont hezewith fox
mﬁw: ecotion ploased ’

* DA/Dwps
M\
FEY Dy .Chief Electrical Engineer (W)y
mxtﬁam Rolluey, Charbaghy Iacknow

Copy to the Chief Flectrical Services Emgineer: Nerthern Railwzgs
Bg@sgwa New Delhi for informaticn anfl necessory acticn
p 4

@y e Shri N Ko mm:jee, 85/TL/MMV for information in
oforence to hi.a reminder dated 317.8.1990.
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" NORTHERN RAIéﬂgY_
HEADUARTERS OFFICE
BARODA HOUSE

_ NEW D..LHI.
. NO.754-E/148-1I1 (EILA) DT: 28 /11/90

: K S
"Shri C.A. Basir, Advocate

152, Ghasiari Mandi,

Lucknow,. .«

Sub:- Combined seniority list of Electrical
supervisor.'s in gr. R5.2000-320C(RP5) for
class-1I service.

Ref:- 0.A. No. 198 of 1990 decided on 25:6.90~
Sh. N.K. Mukerjee versus union of India
and’others before the Hon'ble CAT/LKO.

e o e v

As per discussion with you 1in CAT/LKO b? g¢&{ﬁ)0n

Y 23.11.90, the case of Sh, N.K. Mukherjee is
being examined on war footing and final decision
when arrived at, will b= communicated to you at once.

.

S ezexi\n ]
NS | YN,
JONTEA  for GENERAL WANAGER(RJ<3.]

| u“j ‘Q;ff

i/

S
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In the Hon'ble Central Administrative Tribunal,

Allahabad,Tucknow Bench,Tucknow,

0.A,%0.198 of 1990,

Decided on 25-6-90,
; Civil Contempt Petition No, of 1990,

N, K, Mukerji ... Applicant
|
Versus
i)Shri S.M,Vaish,General

Manager,Northern Railway,

g Paroda House,New Delhi.
ii)Shri R, W.Agha,Chief

Personnel Officer,
Northern Railway,Baroda
House,dew Delhi,

! . s R€Snondents.
1 _

AFFPIDAVIT
I,N.K, Mukerji,son of Shri K.C,
Mukerji, aged about 57 years, Shop Suverintendent,
Train Tighting Shop,Carriagze and “Tagon Shon,

Al ambagh, Tucknow do hereby’xi/éolemnly affirm

and state on oath as under:

1) That the deponent had filed the
above mentioned application which was

numbered as 0,4.10.198/90 and was decided




-

I‘ —
o N\
oy " E- @

J by the Hon'ble Court on 25-6-90. (Annex 1)

r 2) That the application was filed
against the wrong Combinéd Provisional

Seniority List of Electrical Supervisars

.

in grade ®.2000 - 3200 for Class II services
issued by the Chief Electrical Engineer,
Northern Railway,Xﬁg'Baroda House,¥ew Delhi
O ; vide his D,0,Tetter Fo;186/313ct/6/8 dated
29/30 - 3 - 89 as comumicated by the
Workshop Electrical Engineer,loco,Northern
Railway,Iucknow's letter No.752/E/W/Tko /46
dated 3-4-89 and distrotion of seniority of the
deponent and his supercession by the juniors

at the different stages of the deponent's

cereer,ignoring and flouting deliberately
judgements of the Hon'ble High Court and
Hon'ble B Suvnreme Court in denonent's favour

mal afide causing loss of seniority,nosition

status,denial of stagnation allowance,etc.
to the devonent,That the application Yo,
0.A.198 of 1990 filed in this regard was

decided by the Hon'ble Court on 25-6-90 and

the Hon'ble Court was pleased to issue
directions to the respondents No.1 and 2 %o

consider and decide the devonent's

| 3
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representations dated 25-6-90 and Annexures
A 1,A19 and A 20 of the application and

those concerning his seniority with consequen-

tial benefits with due regard to the remarks

contained in Annexure A 16 and fixing the
deponent's seniority in the imvugned
senlority list,Annexure A 1,and also to
accord such conseguential benefits to =k the
deponent in the matter of his vay,etc,as

found to be entitled %o,

3. That the Hon'ble Court was further
pleased to direct the Respondents No.1 and 2
that they shall comply'with these directions
within a period of 3 months from the date

of receipt of the cony of +the Jjudgements,
unless they have already disvosed off the
representations referred to above,vide

Hon'ble Court's order at Annexure 1.

4, That the deponent forwarded a copy
of the judgemeﬁt of the Hon'ble Court and the
plaint with all Annexures through his Counsel
under registered cover on 9-7~-90 and also

through official channel on 10=7-90 and the

>V\

q"



reminders of the same on 20-8-90,vide

b Annexures 2,%,4 and 5.

4 -
5. That more than % months have passed

but the opposite parties have not done
anything in resvect of the implementation of
the orders of the Hon'ble Court regarding
disposal of the deponent's representation

and granting of consequential benefits.

\ 6. That on 23-11-90,1i.e.after more
than 4 months of judgement,some official

met the deponent's counsel and requested

E for time as the case could not be processed
So far.The deponent's counsel informed the
deponent that he told the official that

.;';jgﬁl the opvosite parties have already committed
o~ fv))}?s . .
"7y disobedience of the orders of the Hon'ble
Nl
hH

#Court as the Court had fixed 3 months time

¥ for éeciding the issue of seniority and
consequential reliefs and other reliefs
accruing thereafter.The denonent's counsel
further told the deponent that he communicated
to the official that in case the deponent’

chooses to move contemot apolibcation, it would

ba

3’?



be moved.However,the deponent's cownsel
received a letter datea 28-11-90 on 4-12-90
i issued by the bffice'of the opposite party
No,2,that the deponent's case'Wan£;ing "being-
o examined on War footing and the final
de€ision when arrived at will be communicatedt

to the deponent's counsel at once.That the

action of the opposite parties in not taking

OT a decision on the deponent's representations

{ referred to above of the petition and not

j granting to the depoent Seniority and
éonsequential reliefs flowing thereafter
which was denied to the depoment illegally,
arbitrarily and malafide by the ovposite:
parties as the depoent's juniors were promoted
in B various promotion posts and the devonent
was ignored.The deponent was not even given

Stagnation allowance which was due to him,

w-E 7. That the deponent has been advised
- that it being settled law that if junior is

. ¥ —
promoted tmxik= ignoring the Senior,the right
to promotion to the senior has +*o be
recognised and the suverce¢ded senior has been

declared to be entitled %o back wages also.



8, That the Hon'ble Court having

issued}a command to the opposite parties the
Same being time bound,the opvosite parties
were bound to obey the same.By avoidine the
decision so far and even in the letter dated
28-11-90 received after over 4 months to the
effect that the final decision when arrived
at will be communicated to the devonent's
counsel, amounts to wilful and deliberate
recurring default and disobedience of the

orders of the Hon'ble Court amounts to

contempt of Court.

Devponent. Tucknow:

Dated: q,(m 0

VERIFICAT ION

I,the. above named devonent do

" hereby verify that the contents of paras
1,2,3 and 4 are true based on records, paras
5 are based on personal knowledge and paras
6,7 and 8 are baged on legal advise.Wo part

of it is false and nothing material has been

concealed in it so help me God.

Dated: A Qo
Deponent

Lucknow:



N

I declare that I am = satisfied by
the perusal of the paners and records and other
details of the case narrated to by the person

alleging himself to be Shri ¥, K, Wukeriji is
:

that person.

“Kew Srnear

Advocate.

Solemnly. affirmed before me on(;Lg__

t q_ﬂ(S'—'am/pm/Ey the deponent who is
identified by Shri % Ravi Srivastava,Advocate
‘ \‘*f o R TQ\
A;a?*ff\\e@hCmmtDmhwaamhLmhmw
,& N2
[ o \é'\ T have satisfied myself by
i CVL&JZ )
: 4 ' examlnl the devonent that he understands the
“. &g\ "r q "(&ao / ng
‘ ‘é: (k” A\*‘K? contents of this affidavit which have been
1!. R M
% read out and explained to him by me
!
‘!“ !

A R ATINA Fo
personally.

: A i 1.4 2} .
divh eu 0 A AAEEE, —
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In the Hon'ble Central Administrative Tribunal,

Luckinow Bench, Lucknow.

In Ref to:

civi

1 Contempt Application No. 24 of 1990(L)

L] o
-

v For $-2-9)

Applicant

L I

N.,K. Mukerji
Vergus |
eesss R€spondents

Sri S.:.I, Vaish and otners

COUJT LR RUPLY ON BoHaL: OF Anh THS 4u5rU 00805

working as

I, G C':)_. gdKM-
AP o|é0es. in the office of Gencral Manaper,

Northern Railway, Baroda House, liew Delni do hereby

solemnly state and affirm as unders=

/ﬂ/g\m .
Tnhat tne deponent, namesd aliovey is working

1.
in the office of General Manager, Nortnern

Railway, Baroda House, New Delhi and nas
gone tuarougn the averments i1ade in the

present contempt application and as such

. Tully conversant with tine facts and circumstan-
‘ces of tue case and also nas beea autaorised
B

to answer on behalf of il the respondentse

i L

COntd. LI 02

~ N\
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2 That before answering to parawise reply to

the contempt application it is essential to give
brief facts of the case. The nistory of the case
relates to Mia Bhai Tribunal Award, received under
Railway RBoard's letter Noe. PC 72/RLT=-69/2 dated
12.3.73 by means of which 18 posts of EFD Grade
Rse 370-475(A8)/550-750(RS) in Electric Workshops
were upgraded as Foreman Grade 'A' Rs. 450-575(45)/700-
900(RS) and redesignated as Assistant Shop Superinten-
dent w.eefs 1.8.70. The pay of the incumbents was to

be fixed proforma wee.f. 1.8.70 and arrears payable
WeCile 1e8472,

It is furtaer submitted that in compliance
of Court's judgement, railway aduinistration
accordingly without selection vide G.#. (P)'s _
letter No. 754-8/148/II11/EQA dated 10.5.83 provided
benefit, of upgradation against 18 to 18 senior
most incumbents who were witnin the scope of promotion
Eécording to their assigned senilority in Grade
Rse 450-575/700-900(RS) « A copy of letter has been

enclosed as Annexure No. G=1_ to present reply.

This list includes some of the petitioners who

come by virtue of their secuirty for 18 up graded

_ pbostse But since the present applicant, according
to his seniority did not fall within the zone of
" consideration against 18 upgraded post, he was not

,included in Annexure No. C-1, i.ee in list of

upgradaticn,

LU

(f“{%}%;///// Contd.-.f.. 3



3¢ That in reply to the contents of para 1 of
the contempt application it is submitted that in
compliance of the judgement of this Hon'ble
Tribunal, dated 25.6.90, regarding directions
for deciding the applicant's xexex representations,
a copy of walch was received by the authority
concerned on 30.7.20, therefore, all the relevent
records weré-gfgught before the competent autnority
to deal with applicant's case on war footing within
applicant's records before the competent authority.
which were already under the process of tracing,
some further time was required. It is further
submitted that in this context Annexure No. 6 to
the contempt application, General Manager (P)
informed applicant's counsel regarding latest

position and assured early disposal of applicant!s

case.

Also as per General Manager (P) assurance,
i representations of applicant were decided 2nd

1] comunicated to him on 17.1.91. A copy of it has

o e

N

' h . -
?been enclosed herewith as Annexure Yo, 0=2 to
this counter reply.

|~

In view of the above circumstances, there

1s no question of deliberate o6r wilful delay on
the part of administration. Also the case was

under examination at variousg stages and non=-

availability of records, which were under the

48 . . .
XJ\/ process of tracing, an intlmation was duly sent

Contdeseed



to applicant's counsel and subsequently the

decision taxzen by the Administration. We

commnicated to tne applicant who duly ac.nowledged

the same .

4. Tnat in reply to the contents of para 2

of the contempt application, it is subaitted thnat

copy of the judgeient dated 25.6.90 was received

by the concerned autaority on 30.7.90 and

in compliance of judgement w2s observed accordinglyv

as stated in para 3 of present reply,

Sa Tnat in reply to pura 3 of tae contempt

applicatioh it is submitted that aprlicantts

representations

nave already been disposed off

and commnication to this effect has been”made

to arplicant on

it 1s denied.

G That the

applicatio. are

17.1.S1¢ As such contrary te

conlent of para 4 of tne contempt

denied, It ig furtner submittegd

that since tne applicant was not considered

eligible for upgradation benefit from 1.8.70

as being very lew in seniori

of promotionalzms benefit on tnat account from

18470 does not

7o That the

A
!Egjkfzt/application has

a_r‘i S e

contents of para 5 of the conteupt

100 relevance with the decision

Contdessees

ty position, the gquest ion



already taken by administration and communicated

to applicant,

B That the contents of tne para 6 of the
contempt application are eduitted to the extent

that a levter of General Manager(P), No. 754E/148/
III/EITA dated 28,11.90 was sent under zxzd
registered A.Ds to the petitiouerts counsel Sri

C.4. Basir, intimating that applicant's case is
being examined on war footing and final decision
when arrived at, will be communicated to spplicant's

counsel atonce, rest of the contents are deaied.

2. That the conteats of para 7 of the contempt
applicatidn are wrong and as such denied. It is
furtnor submitted that in comrliance of Fon'ble
Central Administrative Tribunal's Judgement, case
of applic-ant was examined at various stages and
decision taken thereon and comminicated to the
applicant, In tne circumstances mentioned in para 2

of tne reply are reiterated.

10. That in reply to para 8 of ihe contempt
appligation it 1s submitted that aprlicant hasg
beenvcgnsidered according to nis assigned seniority
s such promotiag junior's %o applicant is not of
question hence the present pwra nas no relevance

witn tne applicant's case wig deaied.

Contﬁ....-ﬁ
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1l. Tnat in reply to the contents of para 9 of
the conteapt aprrlication it is submitted that

the opposite parties tried tueir best to comply
with the juigenent of Hon'ble Court but due to
the circumstances mentioned in para 2 of the
present reply, intimation of whicn was also
communicated to applicant's ccunsel accordingly
that work is on war footing and also same was

done and co.muaicated to the arylicant oni7.1.91.

In the aforesald circumstances, delay if
any, due to non-availability of records in time and
decisions at var:ious stage is not deliberate or
intentional% and is with clear hand, indicating
and intimating latest proceeding to applicant's

counsel snowing no disobedience of the orders

~of tne Hon'ble Court. Cohtfary to 1t is

denied,

(LA

Luckuiowe Deponent
s3stt. Perssgnet Officer,
Dated: ([ - ; B
é’/')’/ Qf 3. By, New el

I, tne official abovenamed do aereb, vekify
tnat tne contents of para 1 of this zreply is
true to my personal kinowledge and those of paras
2 to [l of tnis reply are believed by me to be

true on the basis of records and legal advice,

Luck..owe.

JON.)
Jated. C;[%{‘% (;/‘QQ}\W

I !
Asstt. Personnst Offica
EZG ﬁ‘ysﬁ xy_c‘gf Q‘m .
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In the Hon'ble Central Administrative Tribunal,

Circuit Bench,Iucknow.

Civil contempt apnlication No.24 of 1990 (%)
¥, X, “ukerjee cee Applicant
Versus

Shri S,7,Vaish and another ... Ovnosite Partées.

Rejoinder in reply to counter of ovposite parties:

I, X, "ukerjee,anpplicant in the above
noted case,do hereby state = in renly to the
counter filed that the applicant has read
the counter of the opposite parties and has

to state = in reply as under:

1) That in reply to para 1 of the counter

reply,it is stated that the Hon'ble Court was

pleased to order for issue of notice of
contempt of Court azainst the Opposite parties

Wo.1 and 2 named in the applicstion of 14..12,90

3

he date fixed forx reply being 18-1-91,vwhen
neither revly was filed nor any application for
extension for time was moved and next date

Tixed was 13-2-91.0n 13-2-91, counter reply was

filed by one Shri g 7. S5axena, allegine to be

working as APO,Electrical and allecine having
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been aunthorised by reswnondents to file the
cogﬁﬁer reply,but neither any application was
moved for condonation of delay nor any written
authorisation of the contemners vermitting
him to file reply in writing has been filed
2long with the reply as such,it cannot be
admitted and has to be ignored.

That contempt notice is alweys
£x personal and opposite varties No.1 ang 2
being contemners and as per ruled framed under
CAT act and the rules the reply should have
been filed by the contemners and the same not
having been done,the counter reply has to be
ignoredrby the Hon'ble Court.The written

authorisation not having been filed by Shri

¢.C.Saxena of the contemmers along with

counter reply,the same has to be ignored.

2) That invreply to paras 2 and 3 of the
counter reply,it is stated that as per G °(P)
letter No.754-E/149/2 II dated 10-4-73,

Electric foreman B Grade 370 - 475{AS)were
upgraded to 450-575(AS)only 18 vosts and they
were redesignated as Asstt.Shop Sundnt.in
workshons only from 1-2-70 as ner recom~endations

of "ian 3hai Tribunal."me apvlieant was
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working in thy workshop aand become fully
entitled to it,The B Grade foreman workthg
outside workshops were not ungraded,3eing

incunbant of upgraded nosts,the soplicant

was promoted with effect from 1-8-72, Arrears
were also paid after upgradation and promotion

with effect from ths date of their appointment

in their redesignated posts of Asstt.Shop
Supdnt vide workshop Electric Bngineer Orier
Wo.34 dated 13-5-73.As a result of this,the
applicant was oromoted w,e.f.1-8-72,vide
Annexure Qf‘i' .The averments in the
ounter repvly to the effect that the nav of

incumbants was to be fixed nroforma w,e.f.

-8-70 and arrears payable w,2,7.1-8-72 ars
totally false,
ii) That as per the Tribunal's recomrendation,

responsibility in thw rorkshop beingz higher

and hazardous than 3 Grade foreman worlking
otttside, all seniors asg shown in the letter
Ho.754 E/148/IIT/E/IT/A dated 10-5-83 wers
not promoted in 18 upgraded posts in tham

workshop i.e.in grade 450-575(ASYon 1-8-72,

Seniors working outside workshops hal not

4

challenged the upgradation of persons working

ih workshop which involves hazardous duty.
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iii) That sometime later,the General ”aae?ev

Korthern Rsilway took the decision to hold

i

selection for the post of Asstt.Shon Suvdnt./

Foreman A Grade 450-575{A3)and called nany

including the applicant for ungraded post
selection and examination.mhat this order of
the General Manager was under challenge by the

*

applicant and € others in Writ Petition

jomd
P
O
.

681 of 1973 filed against the Railway
Administration by these 6 petitioners including

1,

he order

o

the applioant,unde; challenge was
of the Oopposite party to hold ewamination

for the post of Asstt.Shop Supdnt.In thé
netition, the Railvay administration had nevsr
challenged the entitlement of the anmnlicant's
upgradation against seniors or the vlea now
out forward after 12 years zbout the

applicant not being in the zone of 2ligibility.
All the 6 petitioners upgraded emplovees
sought justice from the Allahabad High Court,
Lucknow 3ench and the Hon'ble Tourt passed

an order,the operative nortion of which has
been quoted by the Onvwosite varties vide
Anne<ure 0-1.This has bzen temnered with which
is patently manifest bv a commarisén with the

original in as much as the words incorporated

in the judgenent being-
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" So far as 18 persons including th

petitioners,®

the words includine the netitioners

was conveniently ormitted with malafide

intentions resulting in a nwmber o7 reoresente-
tions by the applicant including reminders
by the anplicant's administrative head i.e.
Dy.0MB, Alambagh, Tucknow vide his DO DI-E/741/
Pt.5 dated 8-9-89 ab Annexure A-16 of
epplication and Amnexure R-L,3Y{of the
rejoinder,The wording used by Dy.C'™ in his
e ietter to the Bx Chief Personnel Officer
being -
. " The judgement is categorical that
the post of foreman B was only re-
designated and upgraded and was not
a selection pbst.Under the circumstances,
the following suvervisors of this
workshop nanely Sarva Shri Z,K,3halls,
55(Sz)and H,X. ukerjee, 33{7L)should
be assigned seniority from the date
of their nromotion to Asstt.Shop Suvdnt.
as per office order Wo,34 of UIT/AV -
Lko.dated 13-5-73.The fssue has
asduned urgency keeping in view the

forthcoming supplementary selections




for Group 3 melectrical services to

be held on 23-9-89.It is rveqguested

that decision on this subject may

kindly be taken before %ths date of

selection so that the effected

enployees are not put to any hardshins,*
Thisvwas ignored and never replied by the
opposite parties,which caused immende loss to
the applicant as he was never called Tor
selection in the Class II service which he
was fully entitled to »articipate.

iv) That the judgement of the Hon'ble

)
High Court,Allashabad dated 9-5-79 mentioned

above was challenged by the opposite narties

before the Hon'ble Supreme Court by war of
SLP(Civel Appeal Ho.6677 of 1979)against the
order dated 9-5-79 of the orders of the
Allahebad High Court in 7rit Petition Jo.681
of 1973 and this snecial leave‘petition was
dismissed by the Hon'ble Supreme Court on
27-4-81.Thus, the jiu'gement of %he Hon'ble

High Court having been upheld by the Hon'ble

(€]

uprene Sourt,it became bindine on the anvnlicant
and the opposite parties both and the delieherats

deletion of the apolicant's mame which is



apparent from Annexure C-1itself filed by
opposite parties cleasrly displays not only
contemnt of Tourt of both the Allahabad
High Court and the Hon'ble Supreme Court's
orders but wilful and delieberate disobedience
of both the Hon'ble Courts and by filing a
tampered document conteining false and
inCorrect version and ommitting words"including
'petitioners" delieberately is an act not
befitting the versons and highest authorities
.
managing the Reilway affairs when even

reminders of the apvnlicant and by the Dy, 07,

Lucknow to rectify the misteke of seniority

vith cogent reasons in view o2 pendins

Selections Wwere ignored.The applicant thus

suffered loss by these delieberate and malafide

ommissions on the part of the opposite varties.

In order to harm the applicant and benefit

the favourites/as such, the avermenis sbout

compliance of High Court's judgenent are

patently = false and malafide,

) That resorting to vreparing a document

oontaininé false statements intending that

such a false statement may appear in evidence
e

in judicial proceedings as te and may cause

any verson to form an opinion and entertain m
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erroneous opinion.Annexure -1 i3 an embodvment

of such a document by ommitting delieberatelw
words contained in the operative portion of the
judgement causing zpplicant loss of pay,loss

of promotion,loss of seniority and loss of
pogition.Such mischief,be it from eany quarter,
howsoever higzh should not go umoticed and
deserves severest punishment.That malafide of
the action can be judged from the fact that

all representations filed br the avplicant

j$)

to rectify the seniority nosition of the

£y

applicant wer

¢}
fedo
0q
o3
O
k3
¢4
(24
0

and even reference of Dv,3 I, Tucknow %o

CPC dated as mercilessly,blatently,

¥

)-89

]

-t
<t

illegally and deliberately ignored without
assigning any reasons,

vi) That applicant having never forfeited
his right to promotion Tor administraﬁive
failures and having retired on 28-2-91 after
having honelessly waiting and nining for
fulfilument of his just claim and his he has

retired with a heavy hsart with griei for

W

reckless,halafide and unjust action perpeterated

by cruel and injuman bosses who failed to

administer justice at this Er fag end of the

nd were never acknowledged



final and

S

anplicant's unblemished career in which he

received appreciations and commendations,

vide Annexure R-$ &6 .

vii) That Annexure C-1 and it's authors

stand exposed to the falsehood perpeterated

to justify the action by arbitrary,unjust

and illegel interpretation inface of judgements

of the Hdgh Courts and the Supreme Court

without any justification and the orders

can never be legzalised by the high status of

the respondents.The Hon'ble Tigh Court having

observed -
" 18 persons‘incluﬂing vetitioners"

and not 18 posts.The judgement having hecome

N

binding uvon the warties and it is

J

potently manifest that the deviation done

r

malafide is a clear case o° contemnt and to
continuously justify it +till date is 2

recurring contamnt deservine

jad

2
[}

3
e
[S]
o
6]
=
O
ot
[t
9]
O]

by the Hon'ble Sourt,
viii) That the juigenents of ths Yont'ble
digh Court and Supreme Court having become

final about entitlement of gpplicant's

including 5 other petitioners for upgradation

and consequent seniority and other consequential
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benefits f£lowing out of it stands Tully
established and final and notopen to any
otherk intesrvretation,

ix) That the plea put forwaré now in
reply to the contempt notice that the
apnlicant d4id not fell within the zone of
consideration against 18 upgraded posts and
therefore applicant was not included is

vatently bald,wrong eand false and has been

put forward to deny to the aponlican® his

n

/-

“ht in terms of TR {next

0 recover benafits

]

{

ri

A’

below rule) and ths same having been quantified
by the applicant and @irvected by the Hon'ble
Court for conszideration of 21l consequential
benefits to which the applicant may be

found sntitled and not a word about the sane
having been said includine other points as

observed by Hon'ble Court,it displays issue of

a cryptic order without application of =ind

and applicant now prays for the monetary

relief as well.

©

3) That in reply to para 4 of the
counter reply,it is stated that not only the

plaint a2long with Hon'ble Court's judgement
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wassent under registered cover but it was
followed by reminder dated 17-8-90, Annexure
2 and 3 of the contemnt application,and the
N applicant,to ensure early resly,routed it
throﬁgh proper channel also for compliance

but they were all ignored,vide Amexures

(9|

4 and 5 of the =vplication,
4 That in renly to para 5 of the
counter renlyv,it is stated that ths averments
are totally wrdng as the perusal of ths reply
given ignores the ndints raised in various
representations of the apvlicant to the
opposite parties including letter of Dy.C¥E,
Tucknow and the observations of the Hon'ble
Court.The reply of th2 same was sent through

( proper channel by the anvlicant on 31-1-91
vide Annexure 2 of the cownter,but it finds
no mention in the counter renly.The averments,
as they stand, amount to a recurrinzcontempt
and wilful disobedience of the orders of the
Hon'ble digh Court and Supreme Court and
disregard of the orders of the Hoa'ble Court

.

D@L// 5) That in reply to para & of ths counter

'
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reply,it is stated that averments made in

this para xg are totally wrong and are aot
a@mitted.ln view of detailed rep’y in preceedirg
paras,the defence put forward in this vara

needs quashing,

6) That in renly to para 7 of the
counter reply,it is stated that the averments
applicant are
of the =zppYizstiwaxmre totally relevant because
repxe the decision has been taken on 17-1-91
and representations were pendings since the
last ten years zk and the belated decision
itself clearly shows the malafide action and
the loss caused to the applicont for the
failure of the administration in not deciding

the representations of the amnlicant and

doing justice *to him,

7) That in revly to nara 8 of the
counter reply,it is stated that the apnlicant's
counsel was approached aftzr 5 months of the
Judgement of the Hon'ble Court,when the time
fixed by the Hon'ble Court for disnosal of the
representations was 3 months.This is how it

é 2
was exanined on so called wer footing

.
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8) That in reply to para 9 of the
counter reply,it is stated that the averments
made in para 9 of the counter revly ars
totally/éggmﬁgnce denied and the avermamts
made in para 9 of ths application are
reiterated as correct.That decicision taken
is most belated and wrong in view of detailed
Submissions in reply tq varas 2 and 3 of the

rejoinder,

2) That in renly to nara 10 of the
counter revly,it is stated that the averments
made in this para are not admitted the Same
being totally vromg in view of submissions
made in preceadins naras,

4.

10) That in reoly to para 11 of the
counter reply,it is stated that theaverments
made in th&s para are not admitted,It is
patently manifest thet the opposite parties

o

disrsgarded the time bound orders oz

K]
e

.7
s

13

Hon'ble Court and did not evea move “or

extension. of time,The renly Turnished is vacue
. ¢ ’

and the go called m war footing spneaks of

deliberate and intentional delay of the
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order on nart of the opnosite narties.

11) That in view of the deliberate
wrongand malafide action of the opposite nartieg

sitting tighlt over the renresentations all

these years and denying to ths applicant his
seniority,promotion and consegusntial benefits
it is prayed that the opposite parties may be
dealt with suitably in the contemot mabter
and directions may be issued to the opposite

parties to grant to the annlicant the due

1

J

5

. * Nl L— 1 - . — ol
seniority from 1-8-T72 #xd *the grade 450-575

{7

and the consegquential benefits flowing

[
>
u
o
(92}

thereunder as claimed by the apnlicant

recommended by the Dy.C E,Lucknow to th

<D

)
o

Opposite party ¥o.2 which has bheen deni

arbvikrarily to the apnlic-nt for so long.

s
Lpplican Dated

\

st Zomwcknovw,

Verificetion

I,7.%. ukerjee,do hereby
verify that the contents of naras 1 to 11 are

truec based on records and legal advise and



J
\.-<\

be

e

n supnressed or concealed,

Daved:4-3-01,

i

at Tucknow,
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SHAKSEL AHED

I v gitas Fefae
7n) (st s W fiean)
x/)  9EIIAI

HEARAT, AETR
DY. CHIEF MECHANICAL ENGINEER
(C & W) NORTHERN RAILWAY

2174 ) P ez " ALAMBAGH, LUCKNOW
BeOolo, DT ‘—/ g1/ Dateds GeDei08S,

Doax Shri Sikkan
Subjecti~ Combined senioxity l1list of

N " Blectrical Suporvisors for
- T Ceoup Y _sexvice, :

> Thera is discropancy in the ceabined
’ provisional sonleority list of Electrical
Suparvisers in grade Fs, 2000=3200, for Group
15 sorvice issued vide Gl (P)ANDLSYs letter
Hoo 752E/82«111(Efa) dated 50:6089/3:7.59
Apparantly, the UK %t of the High Court
i Wrlt Petition be.l3l of 1973, has not boen
— taken Into sccount while issulng the senlority
list, The relevant extract frum the judgnent
is reproduced belew for your kind informationt-
2 Thus 1¢ is clear in the present case
that the post of Foraman Cr.'B' wes only
redesignated and upgraded but thie post
iteelf was not changsd and in view of the
Hlyl.Boaxd®s decision se far as 18 persons
including the petiticars are cencemed no
sglection is ¢o be held and the proposed
— selection to these pusts of Foreman Gr,'DH!
is without avuthority of law as tho decisian
. .\\ of the Aallway Loaxd carried the force of law,®
I A M. ., The judgment 1s categorical that the post
| RNt ng of Porvman *B' was only redesignated and upgraded
(o> > L \ M}md was ot a8 salection post, Undoy the clrcunse
| TG 1Y tances followlng supervisors eof tnls workshop
N L’) 0’6\‘/‘8 namal S/::»h:’:l RellaBhalla, 5.5, (Aaca} and M—omka_rj%

Soe {Felo)p should be assigned senioerdty from the
date of thoizr gammﬁ?\ to DyveSeSe a8 per Ciflce
Onder No.34 of Weieio/AMV-LKO{ copy enclosed fore
ready veferenca, ) _.

The issue has assumed urgency keeping in view
the forthooudng supplementary selection for Group

¥8% Lloctvdcal services to be hald an 23.9.8%. I .. . . .

is requested that the decision o the subject may
kindly be taken befove the date of selscticn so
what the affccted enployees are not puat to any
hardship. -

Viith regaxds, | Yeours sinceraly,

N ANZA [ Shrt K, LoSikka, \\6\]

AW

. 0o

Chicf Porsowniel Offlcer
oHlye Barods House | (shakeol ahmsd)
Maow Delbd,

AN
M ‘C' CJ"’ CESEQ N.Rly. ,Bar@da Ei@use’ Naw Delhio

—

, ésj\:“sf \2%67
(‘ t*)(eéé”é’” )
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L Rall Bnawan, Hew Delhi, : . f

2 Goneral Manag er (Per.»onnrﬂ.), W, ﬂd.ﬂ.way, naroda I)Iousc.',

¥ New Delhi. 4
3, -Chjef Electrical Eminecr, northe., \aily.‘gy, paman -
Louse New Delhi. ' o P

'4 Uo‘lkuhop Electrical Eng inaer Locd Yorkslop 4 * i
Chiilbd h’ LuCLnO S" N \:“ g s ) ’ o " ‘ %

RN ‘A, . - P ‘4

‘ N ,',, . ,«*_" o _ T ...O‘pouitO-ParLo.., :

',“‘ Ii i ‘-~‘1' .

L Application for Intarinreliof, "Ry

Dated chmom 6,7,1973, Y IR

TFor applicam:z Srl D L. hul,.la. '

Hon'blP OnLar Sin h. a0

A~ Issue notiee uean*:hilo the re..m,t of thao neJ.cc-.

AN ‘y}y ~ tion uhich 19 to be held in 8~7-1973 shall not be dacla*ol

«

till‘;},‘urther order.a. ,";' o - o SRR
‘ ; I..e‘c thiu orqer bo sorved on ouposite party no.&, ¥

!- 13 .
A ’55 i .

x g bl
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- This certificate of merit and grouplcash award of _i.100,- is granted

to Shri y.x. MUKHERJEE . Designation
_Shep_Supdt. (TL).___ for hislher meritorious and efficient service rendered

to the Dml?mv\ Administration during the year 1994__

msmmm\OD..._.l He is very sincere ang

hérd working superviser, Also he
maintined hammonieus labeur rela.

tien in his sectien threugheut the , Al , .
. Dy. CHIEF ELf _{K&mzo_zﬂm (W)
Year, m/ Northern Re itway, Charbagh,

A P A ; . . LUCKNOW
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D MERIT CERTIFICATE

RAILWAY WEEK 1990 o

SHRI NV, A ,\&S\&&E I or@mz% 0N _ S5)/72. B
15 GIVEN A CASH AWARD OF RS.100frudundut i) RECOGIIT Z.g 0F

A1 MERITORIOUS & Oawuﬁwhz?zm‘ SERVICE DURIMNG THE

YEAR 1982-90
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In the H n'ble Jentral ’diainistrative Tribunal,

Cirvcuit Bench, Lucknowe.

Civil Contempt Anp

N.X. lfukherjee
Yersus

3ri 5.:1, Vaish and otrisrs

licaticn Yo. 24 of 1290(1L)

1920 (1)

-

Bt Ree 181y 9

Anplicant

® Reg 2o o

ese« Respondents

COULE wfl ACFTOAVIY Od Danaoyd OF CER LJSFONJIT 0.
= otk M e ]

)

Shri  M.L.Vaish

I, S.:I. Vaish agzed about 57 vears sou of

Wworkling as Gensval

‘fanager, liorthemn Railway, 3aroda Fouse, Yew Delni

€

L[

et
oy
®

Baroda House, ilew Delhi

afv 0
0. 1 hingel?f

Taat the deno..ent abovenaned is

as the General lanzger, Nortiern

and hag

do herety solcmly effiri and srate on oath as

woriing
Hailway
and is the respondent

gone through the

avernents made in the present contempt

abplication

the facts

snd as sueh fully coaversant with

gid circunsiances of the case ang

Contd. . -oz
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is coaprstcut to renly on benalf of respondent

Thet before giving the parawise renly to

the instant contempt application, it is most
respectfully subaiited that the vide order
drted 5.3.91 this Hon'ble Tribunal was pleased
to reject the counter renly filed on behalf

of respondents o. 1 and 2 on technical grounds
that renly has not ween signed by the

alleged contemer,

That while rgjecting the counter revly filed
on heualf of the respondent Wo. 1 end 2 tuis

Fon'ble Trikunal was further pleased to direct

that last opportunity is being given to the
respondent No. 1 navely Sri S.H. Vaish, the

(o]

eneral 'fricger to file 2is own counter

)]

affidavit in reply and set out in detail zll
the terus waleh regiired frouw the Judgeient

dated 5.6.90 and nass a speaking order.

That in coapliaice of the adoresaid order

passed by this Hon'ble Tribunal on 5.3.91

Sri 3.4. Vaish, the Gensral Jdaiinger, Tlortuern
Railway i.e. the respondent Xo. 1 considered

the matter of the apnlicant in great detail oo pen
glven bytuls Hon'ble Tribunal vide its order

dated 5.3.91 and passed the gpeaking order

in the officizal file on 22.3.91. As per

Contdeeee3
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Se

direction of tne Hon'ble Tribunal the aforesaid
file will he produced before this Hon'ble Tribunel

on 16.4.921 i.e. when this case ig fixed for

-

final disposal. Tne office of the rsspondent
Noe 1 is trying to serve the cozmmication of
the sald order passed by the Ceneral {snager

upon the anplicant personally 2% xg£xk ¥ tarough

ling Officer and through reigstered vost,
which the answering respondent belleve,would have

~Peen served upon the anplicant £111 16.4.21 1.0

2y

the date for final disposal of this case. & cory
of the seid communication dated 2©.3.91 is being -

ammexed herewith as A.unexure o. C=2 to this

counter affidavit.

That to hring hoiae certain facts, it is essential

(O]

to give brief facts of the case. The history

@)
Fh
ct

ne cagse relates %o "Ha Bhail Tribnal Award,
received nder Railway Board's letter PC 72/
RLT=-69/2 dated 12.3.73 by means of which 18
posts of Electrical Foreman Grade Rs. 370-475(AS)
550-750(RS} in Electric Worksheps were upgraded
as Foremnan Grade 'A' Rs. 450-575(48)/700-900( RS)
and redesignated as Assistant Snop Superitnendent
We€efe 12,70, The pay of the lncumbents was

to be fixed proforma wee.f. 1.8.70 and arrearsg

payable We<efe 1¢S5 7’20

COl’ltd. vte o4 '3
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That it is furtiier subniitted that in comnliance
of Court's judpenent, railway 2dministration
accordingly without selectiog)vide G (F)'s
letter Jo. 754-E/148/I11/BlIA dated 10.5.23
provided benefit of upgrrdation against 18
upgroded nosts to 18 senior most incumbents

wio were within the scope of nrowtion accord-

).J-

ng to their assicgned seniority in Grade

Rse 450-575/700-900(RS). A4 cory of the said
letter is been enclosed herewith as Annexure
Jo. C=1 to the present affidavit. This list
i.cludes sone of the petitioners wilo cone by
virtue of their seniority for 18 upgraded
posts. Bit siace the rresent anplicant,

according to his seniority did not fall

v
[

witiiin the Zone of coitgideration against 18
upgraded nost, he wns not ianclided in Aciexure

20.0-1, 1.e, in list of upgradation.

That in reply to the contents of para 1 of
tine contempt anplication it is submitted that

in commliance »f the judge-ent of tnis Hout'hle

Yribunal, dated 25.6.90, regarding directions
for deciding the annlicant's veprcseitatlous,
& copy of which wrs received by the authority
concerned on 30,7.20, all the relevant
records were brought before the competent
aut ority to deal with appliceant's case on
wer footing. It is further submitted that

vide
in this contex@kﬁnuexure Jo. 6 to the

-

contept aprlicotion, Geaersl llena er (P)

COntd--.-o- 5



-

-
25
&

AP
VOCAN

P
.« ¥

informed apnlicant's counsel ragarding latest

vogition and assured early disposal of applicant'sg

case o Since the relevant reccrds amg pertain’ng
to the arplicant are old one and since Railway
is & very big organisation, hence the tracing
of the all the relevant records took some time
and accordingly when all the relevant files were
made available to the competent anthorities they
Aheapplicant asn
duly disposed of the representasions oijdirected

by tiis Hon'ble Tribunal, It ig furtner submitted

that in thde context vide his letter ag contained

in Annexure Vo. 6 to the contempt application
the G.M., (P) informed the apvlicant's counsel
regarding the latest position and assured She

early disposal of the applicant's case.

Also as per General Manager (P) assurance,
represeatations of aprlicant were decided ond
coamnicated o 2in on 17.1.91. 4 copy of it ks

has been enclosed herewith ag Annexure lo.C=3

to tials counter affidavit.,

In view of the above circumstances, tiere
1s no question of deliberste or wilful delay
on the part of Railway ada‘nistration. Also
the case was undsr examination at various stages

neve
but due tolavailahility of records, which were
under the process of tracing, an intimation wag
duly sent to the applicant's counsel angd

subsequently the decision taken by the Railway

CO'ﬂtd. LA ) .6
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Adninistration in the 1isht of the directions
giv eh by tais Hon'ble Tribunalwenre atw%.wmmunicafe%
1o the chy}}@éc,ama‘:.

However, when the case was taken up on
5.,3.21,this Hon'ble T ribunal was nleased to
direct tne respondent No. 1 to pass a speaking
order in lizht of judgement dated 2546420,
Accordingly the respoadent Ho. 1 passed a

speaking order on ©2,3.91 considering in detail,

L
He

1 the points which emerged 4rom the judgenent

)]
e

1ated 25.6.90. A copy of the coummication of

S

tne opders of the General liona_er which is
sought to thk= be served upon the aprlicant has

already been filed as Anrexure 0 $-2 to

this counter affidavive.

That in reply to the contents of pera 2 of
the cbntempt arnlication, it is submitted that
copy of the judgesnent dated 25.6.20 was received
by the Railway Administration on 30.7.20 and
comnliance of this Hon'ble Tribunal' s
jdugenent and directions were done as stated

in para 7 of the n=esent affidavit.

Tnat in reply to the contents of para 3 of the

conteapt application, it is submitled that the
. . . . . N

applicant's representations have already been

disposed off and communication té this effect

Contdeeees?
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as been made to the apnlicant and any

allegations made o Ohe @xpirRorm® contrary

to it are deniede.

Inat the coatents of para 4 of the contempt
anplication are denied. It‘is further subaitted
that since the afplicant was not considered
elizible for upgradation benefit firom 1.8, 70
as being very low in seniority position, the
question of prorotional henefit on that acc-unt
from 1.8.70 does not arise. It is also relevant
to mention here that if the anplicant would have
been given benefit of upgraded post as alleged
by him in the instantaﬂikdﬁm,he would have
superceded hls seniors at that time. Howaver
it 1s further clarified that no Junior to the
arplicant has been given henefit of the said

18 upgraded posts, i

That the coatenvs of para 5 of the contemnpt
anplication has no relevance with the decision
already taken by the railway administration and

commnicated to the a-plicant.

12t the cmtents of the para 6 of the contemnt
application are ’admitted to the extent that

a letter of General lf~nacer (F) Yo. 754%/148/
III/EI¥A dated 28.11.90 was senf.under
registered A.D. to the petitioner's counscl

Srl C.ABasir, intimating that the anplicant's

case 1s belng exawined on war footing a=m

Contc.eeesd
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4.

and final decision when arrived et, will be
comnicated to the arplicant's coungel at
once but rest of the contents of this ™ara

are denied.

That the contents of para 7 of the conteapt
arplicatio-n are wrong and as such denied. Tt
is further suhmitted that in compliance of
Hon'ble Central Administrative Tribunal!sg
Judgement, case of the apnlicant was examined
at various stages and decision taken thereon

and cemrmnicated to the applicant.

That the contents of para 8 of the contempt

application are denied. S0 Junior to the

o

‘g
-

i)
J

Py

icant was nromoted, superceding the

pplicant apaingt the saig 18 upgraded postse.

That in reply to the contents of para 9 of

the contenrt anplication it ig subaitted

that the respondents tried their best to comply

with the judgeient of Hon'ble Court »ut due
to the circumstances nentioned in para 6 to g
of the present affidavit, initmation of which
was also communicated to applicant's counsgel
that aprlicantt's work is being done on war
foo-ting aad ssuring him of early disposal

of the case,

Cohtd, .... 9



In the aforesald circumstances, delay if any,
due to non=-availahility of records in time and
decisions taken at variors stages as per rules is
not deliberate or intentional aand is with clean hand,
’ indicating and intimaling latest proceeding to the

enplicant's counsel showing no disobedience of the
orders of the Hon'ble Trihunal/Court. sny allegaiions

contrary
made/to it are denied.

(S.M. Vaish )

Exzzaow. New Delhi,
Deponent

Dateds 27 -3 .9

=l

A VERIFI CATIOX

I, the deponent ahove naued depamemt do hereby
verify that the contents of para 1 of this counter
affidavit are true to my personal knowledge and those

of paras 2 to 15 of tais counter arfidavit are

(S.ile Vaish )
Deponent

Dated: L7-3.9

I identify the deponent who has signed

@MW

Advocate

before me,

| COntdocooclO



Solemhdy affirved before me on :Lf7~/3~»c}l
at about £ &m./p.m. by Sri 8. Vaish,
,,1\;. ﬁ}\QNrNVQ

deponent

who 1g identified by 5ri
~ Advocate
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P 'f‘c‘)ﬁ;,gxf& I have satisfied my self by examining the
AR 1 e
ﬁziﬁpégvﬁ deronent who understands the contents of paras
ﬁjp‘; __5¥;4) wiich nas heen read out and explained by ae.
\_\)\5: M [
o I Ll
v OALH CUM-L 35LVHEAR.
- 4~
Kl
‘ Shn. Sy MaNaragh: Sl
.' /o Shri. S.im& ML \LOAS 0L
vodnemiaa ! w«j
by Skt D00 eLCL mtmz
has sol malv - S
New DUleas Lﬂg
thas a‘l %r Q’
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/ to the d&)@ﬁ&u g bis
- knowledge.
: Oath Commissioner, New -Thi.
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- NORTHERN RAILWAY _ \
Ho,U84-7/148-XTT (24 2) HFADQUARTYRS OFFICE
, DARODA OB B
_ | NEW IELAI,
Sh?i N.K;Mukherjeé(Retd), Harch 22,1891,
Shop gupdt.(Tel.),
caw 8hog§
Alambagh,
Lnékncwo
- <
/ Subs

In conpliance and ar per orders passed by the Fen'ble Tyibanol
vido thelr orders dated S,3,91, the ccmpetent anthoritles havo
examined the ease of the applicant once again in 1ight of the

observations pade by tre hKen'ble Tribunal, The orders pagsed

by the worthy Ceneral Marager are as folloming s.

R AS par dlrsctiers cf the ¥on'hla Cantral Adninistrative
Tribunal, Circuit Bench, Luckmeu, th~ case has becn examined
by me censidering all the relevant facts, Conzequent upon
.~ _ Miabhey Tribunal Agard, 18 posts of tlectpical Forsman'B®

- ™ " scale Rs, 370475 in Flectrical Torkshops, wers mpzraded as
Forenan grade'A& scale Rse 450.575 (A8) cnd they ware
re-degignated as Agstt.shop Supdt.wmith effect frem 01,08,19870
vide NoFilmay'a ordar nv, 754-B/148-414(M1/) datsd 10,05,83,
Harthern Rallnay sdminlstration, initlally, had decided to '
111 up thege posts thrugh the nrocess of seleetion, Howeverg
consequent upon & petition filed by 6 persosn ineluding
S/shri N.R.Mukherjae and R, F,Bnzlla, the High Court of allahaknd
had held that these posts nould be }illed up on geniorit
basigc and no selectinn could be hald, Thig decisien of gﬁgh
Court was further upheld by the Supreme Court,

.~ Censequently, the process of filling up these 18 upgraded
™ pests was dena on the basis of seniortty, 18 persons in order
L ef seriority were grented grede 'A'( Rs,450=575 AS) ag per
Y Miadhoy Triburel Liward, These 18 persons included 4 of the
) petitioners but did not include remaining 2 petitioners namely
' Shri R.F.Bpalla and Shrl No.K,Mukherjce, Since twe were out
of the range ¢f seaniority, their cases wers obviously correctly .

ignorod,

I find ghri Hukherjee hag be-n maline reprasentations from time
to time with the plea trat since he was one of the petitioners
in the case, hg showld have been granted the tenefit of
upgradotinn, This plea has "o merit as only 18 postg uere
avallable and 18 senior parsong were cerrectly acccamodated

as per erders issued vide this office letter Wo, 754-5/148-III
(F11a) dated 10,05,1283, I anr satlisfied that while igswing
these orders, the diractiong of RBigh Court of Ajlahabad,
Lucknow Bench, as up-held by the Supremsg Court of Indio, wore

kept in view,
‘ Contdeoo?
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. I mave algo bferie through the Annexure qpecifically nentiono&
. by the Fon'bls CAT/Luecknow,

In his representatinn dated 25-0‘1-1989 Shri Mukherjea

has token a plea that he mas preanted act FlectoFereman in

qcale Rs, 450=-575 by Workshop Floctrical Engineer,Luckmon
gar recommendatiens of Miabhey Tribunal Anavd. When

Mia hoy ¥ribunel Avard wes anrnounced end implemented, pestg

of Tectrical Foremsn'A' wers centrally contrdlled from

Hpadquarters Office,- W, To.®., Lucknew had, therefers

no antherity to givm any prenction whatsoever inl fe'aentation

of Mlabhoy Tribunal Award end any orders igsued by

locally were frregular. Shri Mukherjos has been rj.ghtly

promoted en his tum through the ptoceecs ef selaction and

eapanalled on 12,10,1978 a0 Asstt.Shnr Supndt. grade

RSo 45&5709

Annexure'MIG 18 a letter frem D:y. "H‘/ orkshep, Lucknsw
which hog arlsen due to lack of undarstanding of the totol
ositlon of the cadre nwhich uas centrelled from Headquarters
ffice, Annexure A.19 and p-20 are only releted to
representation from Shrl NeReMukherjas and refor to hip
represensation dated 13.12.89, There 18 no nem point rade
Elhim except again basing s vlea on the judgement eof

gshebad I'igh court. 8ince shri Mikherjeo did not fall
wvithin the gone of eonsidaration his clein for banefits
ageinst upgreded posts 16 not tenghle, Ther~fore, he 1s not
due promoticn against uperaded pest, arrears paymeni and
serx!orlty on account +heveof.,

shrl Mukherjee may be g dviged accordinglvo

‘It 4s hereby clarified that this latter s &beling 1ssaed to
‘you in ccuntinuation of tlis office lelter of even ne, dated
15010 1“91 Un(l 260:019910

Please ac'ncnledge rofeipt, A
e ) {

(11'

4 : | | " ( G,C.Saxesa )

for Gsneral Managew(P).
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U1 Fel7%4B/148-131/Blia ~ Dated /(K Jan. 1991
: 3 ' Sh°N° Hukhnrjee, 7 V S
G 00 e o Bhop Gupdb(TL) :
R T AMV-LKO R .
a | Sub:-Civil conzt empt, petlbion m.198 ar 1990

. Q. £ilr6d in CAT/LKO by Sh.N, KoHUkherjag
( Le") Lﬁhw §updt (TLIAIV-LK0,
b

VU’/
. {ﬂ ‘(‘ As'per CAT O's order vidoe thelir judgcmanx? in 0A Hg,
‘i 8/%0 dated 25.6,90, your reprosentation dated 25 L
‘gég 8 concern.tng annexuros referred to jin CAT J\\dgement have
ezzolrad by’ the competent authoritiésend heave decided ,
tha you arc eligible for senlority benefit w,e.f 012010.76 1°e¢
@f entry in 0r,700-900(RS) /qdoo..?,aoo(RPS)am not fyom’
" 18272 a3 claimed by Jou ns you Were ot withln tue zona af
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In the Hon'ble Central Administrative Tribunal,

Circuit Bench,Lucknow,

1¢|n) &
—

Civil Contempt Application No,24 of 1990 (L)
in re:-

Registration 0,4.No.198 of 1990(L)

N.X. Mukerjee: «eeoApplicant

Versus

Shri S,M,Vaish and another, ...0pposite Parties

Rejoinder in reply to- the counter of Shri
S, M. Vaish, respondent No.1. :

I,N.K. Mukerjee, the applicant in the
above noted case,do hereby state in reply
to the counter of Shri S, M. Vaish that the
applicant has read the counter of Shri
S.M,Vaish and has to state in reply thereto

as under:

1) That para 1 of the counter needs no-
reply except this that no authorisation or

fetter letter of authority permitting Shri

Vaish to reply on behalf of Opposite: Party No.2

has been filed.Thus,this reply has to be

treated only on behalf of Shri Vaish and



ek £ 2,

there being no reply on behalf of the
Opposite party No.2 on record so far,it is
for the Hon'ble Court to decide the action,

if any,in the circumstances,

2) That in reply to para 2,it is stated
that the counter reply-was not rejected on
technical ground alone but also on other

grounds as contained in paras 2 and 3 of the

orders of the Hon'ble Court dated 5-3-91,viz
not elucidating the points contained and the

directions given by the Hon'ble Court in
their judgement dated 25-6-90 in 0. A, No.

198 of 1990,
3) That para 3 needs no reply.

4) That in reply to para 4,it is stated
that the letter dated 22-3-91'ﬂb;T 54 « F/148 -
ITT (E)II A was received by the applicant
but the order passed is neither Speaking order
nor indicates application of mind.The
averments contained in this para are: -

® The High Court at Allahabad had held

that these posts would be filled up on



-

ﬁ-,\m,l,f(C/

seniority basis and no selection could

be held,"
does not find ;ny'mention in the judgement of
the Hon;ble High Court.The Hon'ble High
Court were pleased to direet in this
judgement in the last but one paragraph that -

* So far a.s 18 persons ineluding the
petiti;ners are concerned,no selection is to
held and the proposed selection to- these
posts of Foreman Grade~B is without
aathority of law "

The Railways filed an appeal against this
Judgement before the Hon'ble Supreme Court
and the Hon'ble Supreme Court were pleased
to dismiss the special leave petition on
27-4-81 in S,%,P,No.6677 of 1979 from the
Judgement dated 9-5-79 of the judgement of
Hon'ble High Court,ﬁlléhabad in writ petition
No.681 of 1973,

This order of fhe Hon'ble High Court
was implemented vide letter of General Hanasger(P)
Nofthern Railway,New Delhi,dated 10-5-83 after
10 years of the filiﬁg of the Writ petition,
In this letter,while the order.of the

Hon'ble High Court had bheen quoted in para 2



of this letter,but the words -

" Including the petitioners,"
after éhe words -

" 18 persons"
as contained in thé*Hon'ble High Court's
orders ware conveniently ommitted malafide
to the detriment of the applicant's interest
and in clear breacﬁ of the Hon'ble High
Court's orders.Thus,fhis itself is a élear
kxeazh case of contempt of the Hon'ble High
Court and theHon'ble Supreme Court.This
wrong and malafide interpretationiwas the
Start of malafide action as instead of 18
persons iﬁn whose favour relief was granted
by the:Hon'ble High Courf and as ordered
by the Hon'ble iﬁgh Court, the aétion' was
taken for filling of 18 upgraded posts on
the basis of alleged Seniority which was
never mentioned in tﬁe judgement of the
Hon;ble High Court.Thus, the applicant‘waS'

deprived the relief granted to him by the

Hon'ble Court without notice to the
applicant after the applicant's retirement
which is highly illegal and improper, In

Annexure.C-2,reference has been made about the



e

representations of the applicant and it's
disposal after 18 years for the 18t time
after the applicant's retirement on totally
wrong analogy i.eTTB posts were available
and 18 senior persons were correctly
accomodateéfIn face of the orders of the
Hon'ble High Court that so far as 18 persons
including the petitioners are concerned,no
selection is to beld.Thus,the promotions
based on 8o called seniority were in breach
of the High Court's orders.This decision
now being communicaied after the applicant's
retirement for the 1st time on directions of
the Hon'ble Tribunal is nothing but a
device to justify the silence for 18 years
and taking refuge illegally and wrongly
behind the Hon'ble High Court's: orders,which
find no mention in the orders.

Thai repudiation of the applicant's
claim for upgradation allegedly in pursuance

of the High Court's orders has been answered

now for the first time and this decision is
in clear breach of seniority position and
of the orders of both the Hon'ble High Court

and Hon'ble Supreme Court,who were pleased



r)\

to order -

" 18 persons including the petitioners"

;nd not 18 posts",

That amongst theilist of 18 persons
promoted on 18 posts against the orders of
the Hon'ble High Court are persons who
perhpps'got promotion beéause of good
contacts with officers who matter.The
Hon'ble High Court's orders does not
mention " seniority 8r post ".Tt mentions
only perédns includigg the pétitioners.The
6 petitioners including the applicant were
Senior most in the work shop and so they
kexe had been promoted as per ruled on

upgraded posts with effect from 1=8-72, as

per Railway Board's letter dated 12-3-73, (AnmaRi)

That the applicant aﬁd other petitioners
were promoted by Workshop Electric Engineer
vide office order No.34 dated 13-5-73 duly
approved by the Headqua:ters.TO'disown it now
after 18 years and that too after the
applicangzs retirement and to say that the
promotion was irregular is not permissible

under the law,the same being illegal on the

principle of estoppel and res-judicata and
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bars such orders.
That applicant's promotion in grade-

450-575 (AS)was affected from 1-8-72 vide

Annexure R /  already filed in the O.A, o,
198 of 1990(copy enclosed)and Govind Ram
Diwani and B, S,Kalsi were Selected in grade

450-575 (AS)on 26-8-75 vide Annexure R 2-

and thus it is patently manifest that soth
of them are mx®m junior to the applicant;Théir
further promotion was effected in Grade
840-1040 (RS) with effect from 16-10-79

whereas the applicant was granted the grade

4.9, $o
of 840-1040(AS)W1th effect from 1éi;gr79
vide Ahnexure:R 3,4 vide letter No.454-%/

G-9-g2 _
148/1II(EIA).It“may not be out of place to

mention here that Shr1 Kalsi wm who was junior
to the appllcant as stated ahove by‘V1rtue

of framing wrong Seniority was called in
Class II RXkkewgk selection also and the

applicant was even denied the chance of

appearing in the examination of Class IT
although senior,Thus,these patent irregularities
on part of the Railway administration in

fixing the applicant's Seniority has deprived

him of his Seniority and promotions that were
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fn e /{.\} (A‘nnexure‘fR- ) )of the application(cony

given to his juniors and thus as the

applicant has been wrongfully denied
not

promotion and/even being called for seledtion
in ClaSS"II,the applicant is entitled for
promotion from the date the above mentioned
Juniors were promoted with back wages'and
with all consequential benefits.

That the opposite parties averments
regarding the applicant's non-promotion
and that of Shri R,X,Bhalla who were among
the .6 petitioners was that both were ignored
because they were not within the range of
Seniority,is not only in violation of the
Hon'ble High Court's orders pertaining to
upgradation ef the‘applicant but also:
against the seniority position of the

applicant as stated in the preceeding para,

That with regard to Annexure A-16/ 9« Soded,
- '

enclosed),it is stated that the replies-
furnished by the Opposite parties is a bald
Statement and g non-speaking order.The
alleged charge of lack of understanding
against the Dy.C,M,E.is baseless as the

Dy.C. M, E, has given cogent reasons while
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writing to Ggneral Manager(P)and to reply
now when the applicant has retired and the

Dy.C.M,E.is not posted at Lucknow,without

- any cogent reasons merits outright

rejection,
In view of the submissioﬁs made ink
this para,the stand being taken for the
first time in cintempt proceedings shouid not
and cannot bhe accepted;It has been held
by the Hon'ble Supreme Court in their
judgement - 1989 LIC 13%4 in re K,D,Gupta
Versus Union of India and Others -
" Contempt of Court's Act(70 of 1971) -
éontempt proceedings - Order of 3=mpx
‘Supreme Court directing the amthorities
éf Indian Army to recénéider the céﬁe
of employee for promotion on baéié of
his medical categoriéation continuihg
as 5, I, - Ahthoritieé taking étand for
the first time in contempt proceedings
that lower medical categoriéation is
not connected with promotional entitle-
ment of the employee - Promotion denied,

Plea that no contempt has been committed
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as the caée of employee was considered

for promotional entitlement cannot

be‘accepted;"'

That the Hon;ble Supreme Court in
the case held that the total compensation
of B5.4 lacs would meet the ends of Justice =
taking in view the consideration and fact
Such as duration of time for which the
employee:was subjected to various checks..,....
and consequent suffering which he underwent,
loss of promotional prospects and fact that
he would now be obliged to request to be
released from service prematurely,

That in this case, after 17 years of
filing of writ and after retirement of the
applicant,dispite numerous representations
in this regard to the Opposite parties, the
Justification now put forward after 18 years
for denial of the promotion to the applicant
when Bis juniors had been promoted, merits
outrightrejection and award of compensation
to the applicant which the Hon'ble Court may

deem fit,

That the applicant is entitled and has



~

: AN

full right to claim promotion as Class IX
Officer from the date of his juniors
promotions which has been duly recognised
by ~the Hon'ble High Court and Hon'ble
Supreme Court in various decisions visz,
AIR 1974 Supreme Court,page 460 in re =
State of Mysore Versus C.R.Sﬁeshadari,
ATR 1988,SC 1069 énd it étates -
" Wrongful denial of promotion - relief -
back wages - held admissible even
though employee did not work on
promotion post."

The applicant prays in the circumstances

that he should be granted all arrears and

financial benefits which are due to him

under the ® rules.

5) That para 5 needs no comments.

6) That in reply to para 6,it is stated
that the judgement of the Allahabad High
Céurt referred in this para was disobeyed
by the Opposite parties.This does not need
any proof.The benefit of upgradation has

been alleged to -
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" Have been granted to 18 senior -
most incumbants who were within the
Scope of promotion."

Here again,while implementating the order,-
" Including the petitioners "
) . High

ordered by the Hon'ble Smpxeme Court

was delieberately and conveniently ommitted

to distort and twist the order to suit the

whims of the officers who matter.The

applicant's Séniority position is fully-
borne out by the letter of Dy.CME,vide:

Lo . !
Annezure :R- 2% /Annexure- A-16,and the

applicant's representations,which were never
replied and now they are being replied to
after 18 years and after the applicant's

retirement,

) That the averments made in para 7 are
not admitted as stated and those of para

1 of the contempt application are reiterated
a8 correct.It is again reiterated with force

that the order passed on 22-3-91,Annexure C-2,

is:not a speaking order
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8) That in reply to para 8 of the counter,
it is submitted that on the expiry of 3
montﬁs period,as ordered by the Hon'ble
Court,fov disposal of éase expired on

25-9-90 and dispite receipt of judgement
neither action in terms of orders of the
Hon'ble Court was taken timely nor tﬁe

application for extension of time was moved.

9) That in reply to para 9,it is

submitted that the applicant's representations
have been disposed off after his retirement
and after 9 months from the date of

Judgement of the Hon'ble Court,the orders

of the Hon'ble Court being for disposal

in 3 months time,and even now the orders

are bald and non-speaking.

10) That averments made in para 10 are
not admitted and those in para 4 of the
application are reiteraﬂed as correct,The
orders made now by the Opposite parties are
in clear breach of the orders of the

Hon'ble Court.With regard to the Opposite
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parties contention regarding the applicant's
contention regarding non-eligibility

for upgradation benefit from 1-8-70,1it is
totally wrong in view of the facts

explained in the previous paras,

11) That the contents of para 11 are not

admitted.The applicant's retirement

Wwithout disposal of his representations when

his juniors were promoted, speaks volumes

of the mental agony,financial loss and loss
of status suffered by-the applicant.Thai as
Juniors were promoted ignoring the
applicant's claim,the right of promotion m
to the senior has to be recognised and thus
the appdicant being a Superseeded senior,

is entitled to promotion with back wages also,

12) That the contents of para 12 dox not
call for any reply except that there was
delay in disposal of the applicant's

representations.

13) That the averments made in para 13 are
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not admitted and those of para 7 of the
application are reiterated as correct.The
applicants ®m representation,Dy.CME's letter
were:both ignored and even the directions

of the Hon'ble Court were ignored till the
filing of this contempt application,The
decisions taken and communicated in 1991 to

the applicant are bald and non-speaking,

14) That the contents of para 14 are

not admitted,and those of para 8 of the
application are reiterated as correct.The

Dy.CME's letter,vide Annexure R- 3~ /Annexure

A-16,clearly points out that the applicant
and Shri R,K,Bhalla Should be assigned

seniority » from the date of their promotion

dndiA /%7 22

to Dy.S,S. as per office order No;34xof
WEE/AMV,Eucknow.This Wés néither done nor
any cogent reasons have been given till 2
today by a speaking order and as to Bhp

why it could not be done 2

15) That the averments made in para 15
need no reply except that Opposite parties:

admit delay and they made no efforts to seek
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further extension of time after the expiry

of the stipulated time period.

For detailed reasons set forth aboveg
it is prayed that the Hon'ble Court amy be
pleased to decide the case in the light
of the submissions made and grant to the

applicant the reliefs prayed,

Dated: i%/év/f/

at Lucknow,
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Verification

I,N.X. Maker jee,do hereby verify
that the contents of paras 2,7,12,13,14 and
15 are true based on records, paras 3,5,8,9
and 10 aresbased on personal knowledge and
those of paras 1,4,% and 11 are true based
on legal advise and nothing has been

concealed or suppressed.

pﬁ“’ '
ppligant Dated: /2. 4.9/

at Lucknow,
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Northepn railway, - S q}
e, rs. Office, Raroda House, New Delhi. @?‘

’

y

Letter No: 754/18(EIIA), dated 22-4-75
Sub:~ Selection for the post of Electrical(ss) Gre
RSe 450—575(AS). ) )

As a resylt of written test beld on 26/8/13, 271/10/74 =nd
interview on 26/8/75 for the post of Elctrical Premah
Ass(General Services) Grale Rse 450-575(As) the following
persons have been placed in the paiels Their nanes are
in t he order of merite o ,. , v

I ame | Present designation

_ Divn/Shop
e , V/ and grade
1, SheZovind R an Offge ASS 450-575 Ju shop
Z.W Offg+EF0 370-~475 FR Divne
3.She BsSeParhar -d0= . =do= DLI Divne
.4+4She BeSeKalsi o= ' - o= HQ
5,5heDsd. lemrajani  =Co= ~Go=. ~dOm
6eSheRs SeSukheja - 0w =4 0= FZR Divre
8eSheSeL.Jhanji e =d o= . FZR Divn.
‘9,5heNiranjan singh ?ffg;EEO ~do=- - TKD/DLI Divn.,
DSL
1loesh,Gim Singh Offg.Er0 370-475 - FR Divne.
11,sh.Dine$¢h Chandra OffgeAEFO 335-425 HQ

The above staff may, however, b2 warned that the retention

of their nanes on the approval list is dependent on their

work remaining satisfactory during the currency of panel,

The mere fact that have been placed on the panel is no

guarraitee that they will be offered the post of EFo(Gs)

for GreRse 450-~575(Aas) for which they have been selected.
e vhey e

The panel is final.

58/~

Q JQLQ. }:l’x\)Sla )
for ceneral Mahager(P).

vy
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,f"’ m Add @ B B haw puaded thg Tollowing orders T 22

i . /‘\ . T )

/ §  Shri ¥ MEKalls officisting ghop Supdt Gr 840-1040(E2) -
working wdor Bridge M/S Jus 1s iransferred %o Piyozpur and

posttd as [BFO against tho aevly upgraded post - -

-

2 Shri G R Devani ofZiolating A3S Gr 700900 (RS ) working under
DARE (97 JU 1 traansferced to BEW Sho and put to officiate ’
as 53.ia Gr Bs 840-1040‘{;8) and DEDW? against end exlsuing .
vacancy ‘r% operating the oemess post of its arizinal greds
1 e 840=1 40&5) vhon Dawani reporta thers. '

3  § K Chopra 0ffi6iating BEO Gr Rs 700-900(E5 ) under mm/'s.vsn '
1g promoted mnd pas %0 offioiate as B85 Gr Re 840=1040(R8) in
, Teidme BIS JUC ageinet vacancy of N M Kalia item No 1. -

: 4  Shri B 8 Parhar ofﬁoia:?.iﬁhlsm gr Rs 700-9Q0(R8 ) workins
wder SEB(Const)=I, New D is promoted end posied as SBXFO
o G B 840-1040(B8) in same capasdty and orgenlsation 1
against nowly 951:9& past ¢

5 Shri B 8§ Kalsi officiabing SFO(P) Gr Rs 700=900(RS) Vorking(r_
., in CEB'a office e,%oa Hoase 1s promoted to Or Ra 840-1040(" 7
. and postod as SFO(PLG) ID Qre Gr Ro T700-900 75) %o G Ry -~""-
340-0040(R3) in lieu of the post of sro(cua)/o @r Rs .

700=900(RS ) ~alrsady u;{m?dea to Gr Rs 840-1040(R8) vide APO(H]

00 letter.do 803/5/4741(0PG)(Biin) dated 9/10/79~temporarily

for g period of two monihs only “Lhe post of 8¥0(08a) Dethi ®x

\d 11 continue to be operated in Gr Ra 700=900(R3 ) fox & peoriocd

of two mouths , oL _

6 Snri @ § Birdi officiabing as SFO(PIA) Or Re 700=300(RS)
, working in OEE's office,Baroda House is posted as SP0in-the
) sane grade againat vacauoy of 8ri B S Kalei 1tem No 5 abova .

7  Shei D 8 Hemrajeni offlclabing as SFO cr Rs B00=900(RS) under
DRIVAID is promotod to G Rs 840-1040(RS) a.n? posted 0 -
officiate as SFO Gr Rs 840=1040(R8) under DRI IXO againgt
newv upgraded post - - : .

8 sm»& R § Sulheja officinting BIO Gr Rs 700-900(RS) under |
" DRWPZR is promoted %0 Gr RBs 840-1 040(RS) and posted to —-
officinte as SFO under SEE(Gonst)-I New Delhi vice Jhri

Gyan Singh S8R0 Bince promobed t0 ~Class=11

Fuarther action may pleass bo teken accordingly

7
. \ . . ’ S o«
— ,.  § @ Ramebandran f .
" S Personol 0fficer (M)
No 754/143-L1(Elia),aated 16/10/1979 e

N
whin

A

.
Y |

.‘\ \\



L—-
;‘ R SHAKEEL AHMED
R : st au qe atters ¥l frre

— (e s o foem) DD
: I WY

o = AR, WG
@9’\ DY. CHIEF MECHANICAL ENGINEER
| | (C & W) NORTHERN RAILWAY
/ 741 / -V ALAMBAGH, LUCKNOW
| Dotads 8901989,

DoColis, DCME

Boar Sheb Sikka,
Bubjestsc Cerhined oenfozivy ot of
7 Blectaical Su coBp for

Thore fio discropancy in ths cembined

”“’;} provisionol confopdty Mot of Electrical
d Sufrvﬂ.som in grado hs, 20003 gor Group
7 . 0 g Gollo (P) %p lottor

s_ggx'g}ce dssucd vi
Roo 62=XXX{Ela) dated 30:6,89/3:7,69,
Apparently, the S\@E@srnt of tho High Couxt
, in Wzlt Poditien ke.C8) of L973, hao fch beun
o taken dnto peecunt vhilo dssufing tho cenfozity
. 1ise. Tho zolevant ontraet €pem Gho judgeent
L5 popzoduccd belev for yeur hind dafozmaticn s

O Thus 4¢ 4s elear in Sho precent caco
that tho post of Foreman Gr,°B° vas caly
gedosignated end upgraded but ¢ho post
iteelf vas not changsd ond dm view of tho
Rly.Boand®s docdsion oo far ao 18 parsens
. fnsluding tho potiticRers ano ccnsomoed RO
A : soloctirn &5 0o be hold ond tho preposcd
solectien ¢0 thoso roots of Pexcam Gx, B!
is wldthout autharity of 2avw as tho docisio
of tho Rafluay Boand eazrdcd (o foree Of law,®

The jud ¢ 45 catogorigal that tho post
- of Forenan *B' was cnly redesignated end xéggzad&é
and was oot o solectien posts Wndor the clirounse

- fangos followdng auwmﬁ.\sys/ of thig ¥orkshop "
U . naroly S/shrd RoiBhalloy So8.{A.Co) and NoiMuheris,

8080 (Yolso)o ohould 85 aosigned ocnflozAty (pem &
dato of thelr promstien R0 Dy.$.8. ao per Office
Qxder Noo340 of WokoEo/AMU=LIO( sory crelosed fope
BOASY mﬁemos

The Lssuo has ossumsd urgensy beoping dn view
the festhoomning sup,lenontary selection for Group
—e . °B° Llectrical sezvices te be held ca 23.9,89, It
NI s pequestod that Rhe docliclen ci the subject by
W - kadly bo talea boforo ¢tho date of celes 50
o that tho affosted cavloyeos a0 RoR pul O ony
i (}b‘)}"bé &mmpc' ” '
\{t\ . With regaxds, Yours ozely,
SN\, Shrd Ko LoSikka - \!
(EoXYo” Gidef Persennol officer ),

\‘ gV hgoﬁlyoi?ﬂma H&m ‘Mel Ahﬂﬁd)
Wﬁ'\ N CBSE, M.Rly.,Bareda Heusa, New B2lhd,

/ g-\:::;/ ~%
e )]

n\i( f&""“ ")
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iIN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAB=EENGH -

CIRGUIT DIITH Lﬂﬁﬁﬁﬁ%a

i
Ly
I

Contompt Ho. 24 smw
| tomp L/ Fﬁ%/76<l
istration O.A. No.

Regil
No.{ CA/ALLd/Jud S 5775 /Zd S G |
;;,I oo gogommg;j- cesss0e Applican't ("S)
% ' Versus ' : ij

Respondentés)

2 ¢ +5 03k YNISHL O 0372, AIOSHIER
' 1

« OHRI 8,.N.VAISH GIUERAL MANAGER H.Rly. BARQQA HOHSL B DELHI.

=z Ll
bﬂ

i
I

I
W

:p 14

7(% Please take notice that the appllcant above named has
Aresented an Appllcatlon a copy of whereof is enclosed herewith
Whlch has been registered in this Tribunal and the Tﬂlbunal hasgl

Day Ofxnnxxxxxxnxxn&mnxfor' nzssmsﬂ'

T 4§flxed 18.1. ox

i If, no appearance ismade on your behalf, yourrpleader

;of ny sone one duly authorised to Act and plead on your behalf

lin the sald appllcatlon, it will be heard and decided in your
r

1Given under my hand and the seal of “the Tribunal th

Lot 19%. | |
! . . 4¥Cfg |
' 227G

% For Deputy Registrat
| o (Judlclalﬁ

/2. SHRI R,H.AGH CHIEP PERSOIEL OFFGCTR U.RLY. BARODA HOUSE [IRY
DCLHZ. |
|
-
/

|absence. : : : . _
l Day 20.12.9

ESCL3 COPY OF COURT'S GRDZR DATED 14,12.90 WITH COM'. PEFITION.



e

CENTRAL ADMINIS TRATIDE_TRIDUNAL
CIRCUIT DENCH,LUCKNOHW. ]
Contempt No., 24 of 1990(L)¢

i

Applic %nt °

N.K.Mukerji
Versus |
®hri S.M.Vaish and another ... Respondents.

14,12, 1990
Hon'ble Mr. Justice K.Nath, V.C. /
)

Hon'ble 3. K.Obayya, A.M. ;

Heard the applicant's counsel. Issue
; ‘they

[

I

notice to respondents to show cause
may not bz punished for committing #éneempt

of this Tribunal in so far as théy %ave not
yet complied with the orders dt. 254%.90 in O.Ah.
No. .198/90. It will not be necessgry for them
to present in person till further;hrders but
they must file a reply on affida#it and in
particular they will 1ndicate hag?the matters
stand with reference tovthéir co#;unication at,

28,11.90 Containeé¢ in Annexure-sﬁ List for
|

i
§

,/s a/

1

disposal on 18.1,%1.
-84/
. ¥

//True Copy//

e
£4%4ﬁ%{.u )
i 8d, Umar han)

sa/ elane,
Lot < wikdni : . N
Circurt egep, Tf‘bunagi |
Lucknoy, )

e R

I

'

R
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CENTRAL AT LIS TRATIBE TRIDUNAL
CIRCUIT BEEZEGLUCKHOW.

Contempt No. 24 of 1990(L)

N.K.Mukerji .ee  Applicant, |

' Versus ,f

Shri S.M.Vaish and another ... ReSpondentsF
14,12, 1990

Hon'ble Mr. Justice K.Nath, V.C. :

Hon'ble F3}, K.Obayya, A.M, I

I

Heard the applicant's counsel. Issue
notice to respondents to show cause why'th%y
may not be punished for committing COneempg
of this Tribunal in so far as they have noé

yet ccmplied:with the orders dt, 25.6.90 in:C.A. |
Ho. 198/90. It will not be necessary for the™

to present in person till further orders b?t
they must file a reply on affidavit and i%
particular they will indicate how the matt;rs
stand with reference to their ccmmunicat1c§ dte.

28.11.90 Contained in Annexure-6. List for

disposal on 168.1.91.
sda/ . 1. V4

AM. V.C.

//True Cpr//

ML

{Mghd Ut //K/ 2

Sd/ £ g ., an)
Coning
Cireg it LL thmstrdtwe Tntha,




Me =y

CIRCUIT Bshﬁawcmo’v«}.

Contompt Ro. 24 of 1990(

H.K.Mukerji.

;4.12,1990
Hon'ble Mr. Justice K.Nath, v.c.

Appl iéant.

Versus

A.M.

Hon'ble Eg, K.Obayva,

V

| ReSp?ndents;

|

i

P ez,

ll. Issue

Heard the applicant's couns

notice to respondents to show cause why they
may not be punished for committing ;fCon:aempt

of this Tribunal in so far as theyyhave not

yet complied with the orders dt. 25%6 90 in O.A.

No. 198/90. It will not be neces%%ry for the
to present in person till further*ordsrs but

they must f£ile a reply on affida 4t and in
ow the matters

particular they will indicate h )
stand with reference to their ccﬂmunicaticn dt.

28,11.90 Contained in Annexnra-e; List for

disposal on 16.1,91.
!

sa/ Fa/
A.M. %7"'-"‘
|
//True Copy// F
it
(Adll f
/ 0 d Umar gan) }r
sd L %
(g..wl ..:;tmuve Trib né!
{1

. Cluu:t Bfm.h
LULKI\OW‘



#ER- ATTORNEY ’ | ’
SPESIAB PCAER: OF 2 %o

';E%vthe court of __ Centsal Admin;&nratize_tnibunalA:ineeit

—--_4-‘_-4—--4—4—"-4

Be nch, Lucknow

IR it md —-i-t—--u—c.-——t et ot oot vyl vt e e et

‘CCP NO. 4. ai.QQ_CL)—in OA No. 198 of 90 (L)

plaintiff
” . -Appellant
- NJ,K. Mukherji - Petitionar

- ——-u..- -

VERSUS

. Defen_d_an_t_
Shri SM. Vaish ~ Spondant
GM, & other - _ Opposite Party.

RENY Aga, CPO/AdmnT

KNOW ALL MEN by these presents that I,
Gznnxﬁixmm@er Nortnern Rail way, New Delnz. do hereby appoint

and autnorise Servashri e e ettt i —— o

to appear, plead, and act for me Jo.tntly or severaly in the

above noted cAse and to take such sﬁeps and prooeedings as my
be necessary for the prosecution or defence of the seid matter
s the case my be and for the purpove to make sign verify '
and present all nece ssary plalnts Petitions, written statements
and other documents to: compromise the suit, admit the claJ.ms and
to lodge and deposit money in court and to receive payment ‘
£rom the court of money deposited ‘and to £ile and withdraw
documente from court and GENERALLY to act in the promised and
in alil proceeding arismg thereof whether by wy of exscut:.on
apped L or otnerwise or-ln any mannsr oonnected tnerewith as
effcotfully to-all intents and purposes as I gould act if

.gf«cna’ly prese'lt., nereby agrae to ratify and confixm '

wba‘:.:vew sn311 be 1amfui y cone by v;Lrtue of . tnese presentSo
’In W1tne ss wne;:e of I nirr, o set my hand tn:Ls day of

1999,

S _QJ%bf,;.;'; R (RwN Aga)' DR
Q&"”G’b S Chief ‘personne ] Offi.ccr (Admn*“")
HARRGER

- NEW. DELHI ..

T \V1@@Kﬁ“ﬂ“ oD |
W | R  NORTHERN RAILWAY




¥ ! : /) |
zgi/a”— CENTRAL ADMINISTRATIVE TRIBUNAL 6f)}/////

! Circuit Bench, Lucknow,

Cod 24l Ko

; 0,A,No, 158 of 1590 (L)

Shri N K,Mukharjii veseses Applicant

|
ﬁ'! Shri S.M, Vaish & others veses Respondents,
’ n5.3.91

Hon'bile Mr,Justice UoNath, V.C,
Hon'ble Mr, A.B,GorthigMaember (R)

' Shri CEA, Basir for the applicant and Shri -
1 Anil Srivastva for th%respondents are present. Orders
were passed by this Tribunal on 1442/90 to the respen=-
dents to show cause why they ma%wgyt P;punished for

¢ committing contempt and it u=ss obeavd that it will not
wbe necessary for them te bepresemt in person till furthe:

. They uwere spscifiqally dire@ted te file a reply

avit, Reply has been filed by ene 5hri G,C,Saxen:

3 P.0)Z\ not by any of the tuo respsndents namely

hri 53@ Vaish, General Manager and R,N,Aga, Chlaf Roaans

officer (ARdmn)., In a centempt pr&égalngs the

t must be filed by the allegd contemner himself>
o an) fflo-e so, whem specific orders were passed by this

'ﬂ;ibunal on 14,12,90.%he resnundedé must file a reply

on affidavit; they cannot ignore that diredtion and

delegate the function te any~bedy er in particular

Shri G,C,Saxena, AP0, The ceunter Affidavit filed by the

R.p.0, is there-fore rejected,

We also notice that the cempliance lettey
Ca-

dated 15.1.91 centained in Annexure-@> to the €ounter

[N

"Affidavit does net specifically elucidate the peints
which wego contained in the directiens giva by this
Tribunal in the judgement dated 25,6.90 which the
respondents are alleped to have breached. It uwas speci=
ficelly directed that the representatien dated 25,4,89
and the other representatinn rgarding the aprlicant's
pay scale as mentioned in nnesure-ﬂ1

A T R R
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and A20 must be decided with due regard to the remarks
contained An Annexure-A16, Annexure-f 16 was a letter
dated B,9,89 of the Deputy Chiof Machanical Engineer
Forvarding the applicant's case; The Dy,.C.M,E had
mentiened that in preparing ths impugned seniority list

, ‘ N Lo St
‘,AQ%‘J the judgement of the Hon'ble High Court l=d been taken

inte acceunt, The ceompliance letter Annexure-cz_ does

q not indicate that the judgement of the Hon'ble High

Court was taken into accqunt or'that th%remarks of the

f Dy,C,M,E, as aforesaid weve givewdue rogard to,

The respondents have mistaken notion of
: contempt proceedéfof and the#efara'uhile we roject tho
F present Counter affidavit_gwo give an opportunity to
respentent No, 1 Shri S.,M,Vaish to file his own
| ~_ counte affidavit in reply and set sut in dotail all the
2 NS TRpDets which omerged frem the judgemnt dated 25,6,90
ass a speaking order, The tounter Affidavit of
_;%“ re§ﬁ%‘dsnt No,1must be filed whitin four weesks frem toda;
b/ to gcf h the applicant may file rejoinder w;thin two
> uqugfthareafter. The case shall be listed for final

G, digbfeal on 16,4,91 on which date the respondent no,1

‘e 8\‘\..\/-/

Y :
7::;;5éﬁgii also cause to produce the record in which the
cempliance eof this Tribunal's judgement may havs been
| done. A copy of this order may be given to the
jg’ learned counsel for beth the parties within two days,

”ombar'(ﬁ) Vice Chairman

Sd/ Sd/
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We also notice that the compliance letter
dated 15.1.,91 contained in Annexure-C2 to the
Counter Affidavit dces not specifically elucidate
the points which were contained in the directiocns
given by this Tribunal in the judgement dated
25,6490 which the respondents are alleged to have
breached. It was specifically directed that the
representation dated 25,4.89 and the other
representation regarding the applicant®’s pay scale
as mentioned in Annexures-A19 and A20 must be
decided with due regard te the remarks contained
in Annexure-Al6. Annexure-Al6 was a letter dated
8.9.89 of the Deputy Chief Mechanical Zngineer
forwarding the applicant's case; the Dy.C.M.E.
had mentioned that in preparing the impugned
seniority list the judgement oft he Hon'ble High
Court had not been taken into acceunt. The
compliance letter Annexure-C2 does not indicate
that the judgement of the Hon'ble High Court was
taken into account or that the remarks of the

Dy.C.M.E. as aforesaid were given due regard to,

hobiow F
The resnondents have mistaken za-eem:tting

contempﬁ,andf{herefore while we reject the prnsent
Counter Affldavit’we give an opportunity to
respondent No,1 Shri S.M.Vaish to file his own
Counter Affidavit in reply and set out in detail

all the points which emerged from the '‘judgement *
dated 25.6,90 and pass a syeaking order, The’ '
Counter Affidavit of respondent Neo.1l must be filed
within four weeks from today t© which the applicant
may file rejoinder within two weeks thereafter, The
case shall be listed for final disposal on 16.4,91
on which date the respondent No.,1 shall also cause
to produce the record in which the compliance of

- this Tripunal's judgement may have been done., a

copy of this order may be given to the learned
counsel fOor both the parties within two days.

Member (A) Vice Chairman

RKM
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CENTRZL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

LU CKNOW
0.A. No., 198/90

N.K. Mukherjee .. Applicant.

versus

Union of India & others «. Regpondents.

Hon, Mr, Justice K. Nath, Vice Chairman,

Hon. Mr. K, Obayya, Adm. Member.

(Hon. Mr. Justice K, Nath. V.C.)

This petition under section 19 of the Administrative
Tribunals Act, 1985 }sif@r a direction to%he respondents
t> correct the petitioner's seniority as Leflected in
Annexure A-1 dated 3.4.89 by which the seniority lists
annexed thereto was circulated and objections were called,
2. There appears to have been a precedent litigation
in Writ Petition No. 681/1973 of the Hon'ble High Court
of Judicature at Allahabad decided on 9,5.79 by the
Lucknow Bench (Copy of the judgment is amnexure A-3).
That judgment had become final whent he SLP was dismissed
by the Hon'ble Supreme Court by order dated 27.4.81,

contained in Annexure A4,
“

3. It appears that the impugned seniority list was

issued by letter dated 3.4.89 (Amnexure A-1) and objections
were invited by 25.4.89. The petitioner's objections are.
contained inAnnexure A-14 dated 25.4.89 in which he claimed
his placement above G.R. Diwan at serial No. 13 of the

list of Annexure A-1, The petitioner's placement in the

l1ist is at 23. The petitioner's representation was to be
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decided by the General Manager (P), NorthernRailway,
Respondent No. 2. While forwarding the petitioner's case
the Dy. Chief Mechamical Engineer remarked in his letter
dated 8,9.89 (Annexure A-16) that in preparing the impugned
seniority list, the judgment of the Hon'ble High Court hadtyt
been taken into account. The officer suggested that the
petitioner may be assigned seniority from the date of his
Accovdrng

promotion as Depyty S.5. vide office order No. 34, a2 the

.o "
pldiosd )
ys;i%xﬁhxx no decision has been takenbn the petitioner's

h- ‘ |

representation so far,

4, It appears that the petitioner has further grievance
that in%he mean time there was anomaly and distortion in
fixation of his pay . He submitted remindeg#, Annexure A-19
dated 1.2.1990 on that subject which was ;orWarded by
Aprexure A-20,

5. We do not think it necessary to issue the notice to
the respondents because o%the respondents' own invitation
contained in Anre xure A-1 the petitioner haé made the
representationAnnexure Aplt which was susported by Annexure
A-16 and the respondents Were clearly duty bound to consider
and pass orders thereon. It goes without saying that the
disposal thereof would also have affected the petitioner's
claims of pay scale. The learned counsel for the petitioner
conceded that the competené authority disposing of the
representation are respondents 1 and 2. We,therefore,

consider it adequate to issue a direction to them to dispose

of the representations and pass appropriate orders,

6. This petition is disposed of with a direction to
respondent No, 1 and 2 tO congsider and decide the petitionééas

representations dated 25.4.89 (Annexure A-14) and those
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concerning his pay scale as mentioned inAnnexure A-19 and A-20
with due regard to the remarks contained in Anngxure A-16
and fix the petitioner's seniority in the impugned semiority
list (Annexure A-1) and also to accord such consequential
benefits te the petitioner in&he matter of his pay etc

as found to be entitled to. The respondents 1 anéd 2 shall
comply With these directiong within a period of three months
from the date of receipt of copy of this judgment, unless

they have already disposed of the representations referred

Vice Chairman

Lucknow Dated June 25, 1990.



N

o i 3 - < ’ "y L’.cu;'ﬂq L ;‘ L R e T
o ‘K | K . o . ég" L Ciﬂ.‘. : ) . ' w’fgu%»}t)f-? .
. . ; _ Jate 7 -\AP‘QX e

. , , AW :

! CELT L ADMIKIST o TIVE TRISUMAL Pro

Date e W Paawe
PV - . . S .
/E » _ - DIRLCST BENCH, LUCKNOW S
: Al A f- ( Doput y chlstrm (

."I o . .;313 straninn th, ‘O’CS of 19@0 LL/) "~

:H . ....

%: e "j\l Yi 7‘3(4“?L‘LV1431- 1 . ;”fi

;pPLIC'“"’T’\"” RER.— o IS

Endorsement as to result lo f examinatlon

’

| _ _
1 b) Is the =ppliczticn in paper’
Bogk .¥grm ° '
| ¢) rave six cemglote sets of the
| appl.catior; Dean fiked

I . P .
3.  a). is the asrcal in time 9

1 . . . . : : . .

J h) If -~ot, by how many days it
s heyond time? .

-

I_/. P

Has euTfinidnt case for not
”akwnx the application in time,
] 8'4"1 fiiea?

Has the document of authurlﬂatloq/
Vs"larnuma been fi1ad:®

Is t?é a;pl“:mqun accompanied by
8.D./Postal Groder for Rs, 50/ -
Hae the certified Lrpy copies
of the orusr(¢) azainst which the
applic3ti0ﬂ'1Q mad« been-filed? .

G
~.r

93]
X w

3, Heve the ccoleo‘of tha
Jocuments/ relied upon by .the

applicant and mentioned in the

aiplicxtion, been filed 7

’

z .} Have the documents referred
tc in“{a) above duly attested

by & Gazetted Officer and

numbercd accordingly 7,

. -

v = #*#*éi%‘s‘%ﬁ 7Y

€) arc the documznts referred
"to in (a) abcve ncatly typed
i dJdoublae qupco 7

Has the index of decuments Been
filed and pag#ing ‘done properly ?

e X
R

, Have thc cnronslogical details
| - of reprusersation made .and the _
I out cope of such ropréserftation -
in the apolication? .

'been indigzteo

10, Is the matcer Talsed in the appli=

4 catior pc lﬁg'tff ve any court of -

i .
. 1 daw op any othep. Bencr of Tribunal?

F——”:: =
.
s
]




o

[Porticulars tu be Examined

Ara the appilcatlon/ouplﬁcate
ﬁCOp%/Spare copivs sighed 9

»  |Are uxtra copios of
Lith Annoxurcs file

od ?

E) Identisal with thé Uriginal 7-

. %) Jefoctive 5
£/ lkanting in Anfoxurcs

4 Nos,

a1 ———pRLCSNOS 7
|
o ke .
Z. Bave tno File size Lhueldpes
Boaring full ac: ‘resscs, of the

Tuapuadents boen filed 7

> 14, ATt the given acdross the :
fpuistoroed address ?

15, dp the nges of the partlcs

. ated Zn the copies tally with
fFﬁ‘( indiceted in the appli~

catiun 7

*:"-_L’.?“"

16, A*C tho trﬂnslat?ors certified
to BT wrs or suprortod by .an
Arfideyit ifirmming that they

. 1 25c trug o S

;-

17,

. f .

ALC the fasts of the gase
mentioned in isen pg g of the
apgplication 9 '

I Concizg o

!

Lhe appl+CathD

EXN

S

0

Under dlstinct Neads 7

(\:" 'ﬂr

-od LO“SthlUdly R 4'

'Tygbo in deuble scace on. one
sidc Gi th. paper 7

|
Hahb thu marbticulars Tor 1ntor1m
orﬂer nraycd for lPdlCﬁtud with

jol
R g

18,

rD85uns ?
19, ., wha thr all the -remedies’ have
" been OxhaJsccd . v
I .
Y -~ . -
dinesh/
= |
|
j
i
I
i
% )
!: -
4

N N i .

. : i . .
Endorsement as ‘to result of examinatien

b

'TA '> . . ’

o
. |
i
I
. L .
K . i
N& :
T “ . i ]
. |
C . -
. . i
! .
. | !
. B i L
. D
\ ‘
b
1
|
1
i
- lrl .'
T T L
I
i L
. - ke ’ .
. . . ! . }
. . - : k B
; I . -
kl ) -~ *
p ':-
r ‘
i
|
i
:1' ;
- /
. . !,’
i 1
1 ;
[
.
¢
L d
I
[ R
i
- {
) .
. . i
i
§
i
[ B
E b
|




-

il
1

q;,l,*cm—u Administre: ¢ Tigusa

ey \ Gasow
Dav: ol 51 t\ﬂ/\b\(j‘-' cee b e

] @
Pate of i c-ipt by Pasti....

-
- S : . \L_< |
In the Centrol Administrative Tribunel, ?3¥ﬁ§&§Rﬂ§RQQJ)

Cierenid

Lucknow,

Original gpplin, No. \A8 of 1960 G—)

- o

w,K, Iukherjee ' ee.  Applicant
Versus

Union of India and others  vs. Opp. parties.
Index

g_l, FParticulars Paze WO,

1, Application 1 to 15

2. Copy of impugned order 16

3. Postal order No,DD 4 827170 dated

29,.5.1920
4, EFower

(CQJA-. BaSiI')
Counsel for the‘Applicant

Lucknows Dated

June s2 ,1990.
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In the Hon'ble Central Administrative Tritunasl
Cirecuit Bench
Lucknow,

\O\G*\C\;" \.7

N,K, Mukherjee, sonvdf Sri K, C. %mk}ierjee,
aged about _5'7 years, Alambagh, Lucknoy,

..... Applicant
Versus

1, Union of India through General Manager;
Nortle rn Reilway, Baroda House, New Delhi.

2. General Manager (Personnel), Nortle rn
Railway, Baroda House,_. Yew Delhi.

3. Deputy Chief Hlectrical Engineer, Carriage’
& Wagon Shop, Northern Railway, Charbagh,

TLucknow,

_____ Qpposite parties.

Application under Section 19 of the Central

Adminigtrative Tribungl Act

Details of applicant

N - N.K, Mukher] ee,'FShOp Superintendent,
Train Lighting Shop, Carriage and Wagon Shop,

Al ambagh, Lucknow,

LRSI
Oﬂ.‘.g



Particulars of Respondents

1. Union of India through the General HanageT,

Northern Railway, Baroda House, New Delhi.

2., General Manager {Personnel), Northern Railway,

Baroda House, New Delhi,

o . L Loco shobp
3. Deputy Chief Electrical Engineer, Carriage | .

| 3 ~
&—Na-g_taﬁSh-ag, Northe rn Railway, Charbagh,

Lucknow,

I - Particulars of the order agzainst which the

application is made

That this application is being filed
against wrong combined providonal seniority
list of Hlectrical Supervisors in Grade of
Rs.2000-3200 for Class II Services, issued vidse
Chief Electrical Bnfineer, Northera Railway,
Baroda House, D, 0, letter }:\To.léé/}m.vec/G/S dated
29/30,3.1989 as communicated by _'X*IofkshOp
Hlectrical Eagit;eer, Loco, Northern Ra,ilw?;f3 o
Lucknow, -letter Yo, 752-R/W/LK 0/46 dated 3.4.1989
and distgi‘tion of seniority of applicant and |
supersession of juniors at different stages

of the applicant, vide Annexure A-l.

1T - Juridsiction of the Tribunal ‘ e

That the applicant declares that the

subjeet matter, the order against which he wants
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redressal, is within the jurisdiction of this

Hon'ble Tritunal.

III - Limitation

That the applicant furthsr declares
that this application is within limitation

prescribved in Section 21 of the Administrative

Tritunal Act.

iV - Facts of the case

| (i) That the applicént“was selected
to the post of Electrical Foreman in/Grade
Rs,335-425 on 15;3.1969 and was subsequently
promoted in higher grade, that is 3704475 (AS)
vide General Mapager (Personnel}, New Del@i,
letter No,752-E/160-IV(E ii 4), dated 8,2,1972
(et present the appllcant is working in the .
scale of Rs,840-1040) and posted undnr Jork sh0p
Electrig Bagineer, Northern Railway, Charbagh,

Lucknow,

(ii) That in 1969, on the basis of the
decision of the Railway Rates Zribunél, kinown
as ‘Mian Bhai's Award‘, decision was taken Wy
the Railway Board that-all posts of E orﬁmen
'B' in grade 370-475 (AS) In hpchanlcal/Elncurlﬂal/

- Signal and TbleCOm workshop be upgraded in the

scale of Rs, 450-070 and re-designated as Azzigtant

Shop Superlntendent with effect from 1.3.1970.

.000‘04
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It was also decided that pay of the incumbanis
of the upszraded posts be fixed from 1.8,1970
under Rule 2018 of the Indian Railway ”staolvdh-

ment Codzs Volume II, o

(iii) That in accordance 41+h the ‘
decision, four pbsts in grade Rs 370 475 (AS) were.
upgraded from 1,8.1970 and the appllcant and
3 others working in grade 370-475, Forewmen 'B!
under Workshop Electric Ehgineer, were consequently
upgraded in grade 450-575 (AS) ond redesignated
as Aﬁsistant Shop Superintendent._ They were also
paid arrears with effect from tas date of their
appointment in tueir redesignated pbst of Assistant

Shop Superintendent (E&ectrical), vide Jorkshop

HElectric Hngineer Office Order ¥o,34, dated 13,5,1973.

As a result of this order the applicant was
promoted in the scale of Rs,450-575 with effect

from 1,8.1972, vide Annerxure A-2.

el

{iv) That some time later the General
Iianager, Northern Railway, took decision to hold
selection for thevpbst of Assistant Shbp Superin-
tendedt/ foremen 'A'-grade Rs,450-575 (48) and
called many ineluding the applicant for upgraded

post for selection and examination,

{v) That this order of thes Gsneral
¥anager, orthern Reilway, was challanged by the
applicant and 5 others oy way of writ petition

Wo,681 of 1973 in re. 2.3, Kapoor and others

..95‘5
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Versus Union of India and others in Allahabad

Hish Court, Lucknow Bench, which was decided

on 2,5.1979.

(vi) That the Hon'ble High Court
decided in applicantsf.faﬁourlholding that the
post of Assistant Shop Superintendent was not
selection post,but only upgraded posts and =0
there can be.no question of holdiny selzction
for ths 18 posts, that is 6 petitioners and
12 opposite parties of the writ petition, vide

Annexure A-3,

(vii) That dissatisfied with the decision,
the.3311Way aduinistration went in appeal before
the Supreme Court in re, Civil rit Petition
Wo,6677 of 1979 - Union of India Versus P,S,Kapoor
and others, The Hon'ble Suprsme Courd disulssed

this petition on 27.4.1981, vide Annexure A-4.

Thus the judgement of the Hon'ble High Court was

upheld as correct aund final, -

(viii) That while implementing the
orders of the HOnfble High Court as ratified by
the Hon'ble Bupremes Court, the Gencra lmanager.
(Personnel), Northern Railway, Barods House,

Few Delhi, vide his letter Mo, 754E/148-111-(EL1A)
dated 10,5.1983,issued 1et£er that 18 posts of.
Electric Foreman 'B' grade 35.370;475 {AS) were

upgraded to 33.450-575 (AS) in the workshop, as

\

0...06
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per decision of the .llah aoad High Court and no
selection can be held so far as 18 dpgraded posts
for 18 persons are concerned and the operative
portion of the Hon'ble High Court's judgement

vas reproducnd inthis letter, In this letter,

the words 'including petitioneré' was conveniently
and perhapé deliberately omitted. The letter
also mentioned the nawe of the 18'persQns who
vere entitled to coﬂsequential relief butomitted
applicant's name whose name Was at No.6 of the
petitioners' list., This omission is matafide,
arbitrary, illegel and amounts o contenpt of
caurt ingswuch as a deliberate action %0 deprieve»
the applicant of a right franted by the Hon'ble
High Gourt has been wmade The action is malafide
and amounts to playing frand, ovoth on ﬁhe |
appliCant'and_on the court's orders,d copy of sheh

illegal order is Annexed as Annexure A-5.

(ix) That as a result of the above
mentioned 1llugal, arbiteary and unjust order by
flouting even the verdict of the Hon'ble High
Court and Hon'blé-Supreme Court, the’applicant
has suffered 1oss of pay, status, seniority and

consequential losses as detailed below :-

(a) Hleven persons Junior to applicant
selacted in B3 ade 15.450-575 (AS) on 22.4, §975
vide General Nanager (Personmel), Horthemm
Railway, New Delhi, letter No,754/E/182

(E 11 A), dated 22,4.,1975 had been declared

senior to the appylicant, vide Annexure A-6

..'007
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(b) That despite applicant's date of promotion
in the s;adegﬂzi grade Of Rs, 450-575 (AS) being -

1.8,1972, the applicant was decl_a,red”juni oxr-

" to them although their date of being selected

is 22,4,1975,

(¢) That 11 junior persons got promotion in
next hicher grade, that is Shop Superintendent

in the scale of Rs.840-1040 earlier than the

applicant, '@ﬁough critaria for promoti on was

seniority-cum-suitability. Thus applicant was

promoted in the same scale on &,11,1982 against

General Hanager (Personndl) letter No,754-F/

148 IIT (E il A) dated 4.9.1982 but juniors
were'promoted on 16.10,1979 vide General

Manager (Personnel) lettervl"Io.'?‘sl/l% 111

(£ ii A) dated 16.10,1979, vide Annexures 7 & 8.

Sri G,R. Dewari is one such pemson.

(d) That due to late promotion on account of
wrong seniority fixed in scule of Rs,2000-3200 {R
the applicant also safféred loss in getting

stagnation allowance to which he became

entitled since, 1984, as per Annexures 9 & 10.

(é) Tﬁat the applicant suffered further loss

in not getting promotion to the post of '
Principal vForema,n in grade R3s,840-1200 (RS)
which is als© not"a gelectiog post, vide 42787
letter No, PC III/73/PS-3/Ws-1 dated 6.2.19%7

Annexure A-1l. »

000.08
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(f) That due to wrong senicrity of the
applicant, he lost the field of eligibility

and chance of »¥d appearing in Class II

“service in which his juniors were selected,

.8ri B, S, Kalsi (now Assistant Elsctrical

Engineer) is one such person, vide General

 Manager (Personinel) note No,84/IRSEE/200

dated 16.5.1084, who is junior to the applicants

vide Annexure A-12,..

(g) That vide General Manager {Persoanel)

1stter Ho,752-E/162- vz((E ii A) dated 31.12.1982,
Apnesure A-13, (in Class II service) thlrtyelé}nt
candidates were called for selection, many of -
then wére junior to the applicant # and the
applicént was denied the chance of appearing
which amounts to deanial of his legitimate

claim of being selected in Class II service.

(h) That the aﬁplicant sﬁbmitted represention
on 25,4,1989 against wrong fixation of .
sanlorlty, forwaraed by Deputy Chief E&ectr1Ca1
Engineer (%0, Northern Railway, Charbagh,
Lucknow, on 25.323.989 vide his letter To,

'v752-E/WZﬂKQ/46 dated 25,5,1989 in response

to the Ladtes Dy, CHE/U/LKO letter No.752/E/W/
LK0/46 dated 3.4,1989, stating the correct
sehiqrity place of applicant's seniority, viz.
irmediately before G.,R, Dewani, serial No,13

of seniority list, but no reply hgs been
received so far, Ccples of represen*atlon

dathd 25.4,1989 and its forwarding letter
dated}25.5.1989 are amnexed as Annexures 14 & 15,
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(1) That the Deputy Chief Hechanical
Enginee;, Carr;age and. Wagon Shop,
Northern Railway, Alambagh, Lucknow, vide
his letter ¥o,DWE/741 Part V, dated

8.9.1989, annexure 16, strongly recommended
for assigning correct seniority to the
apﬁliCant from the date.of applicant's
promot.ion,to Dy. 8,8. The Deputy Chiéf
Mechanical Engineer impressed on the Chief
Persommel Officer about genuine-ness of

applicant's claim,

(j) That the applicant became entitled to

the '_be_nefit of N,3B,R. (next-below mle) |

from 16,10.1979 in scale Rs,840-1040 since

his junior G,R, Dewani was promoted., The

applicant thus becomés entitled to get

Rs.26,43}/-, as calculated vide Annexuro A7,
ale-

(k) That the applicant had not been"Callfaé

for selection test and exaniinati on in .

Class 11 because of wrong fixati on of

seni ority, although he was senioB to =0

many amongst all thOSe who were called

and thus while the applicant was within

the field of eligibility he was wrongly

and arbitrariiy denied the change of

promotion, Applicant's junior, Sri B,S8.Kalsi,

was selected and posted in Class II service.

Applicant:is thus entitlsd to get fetrosppctive

promotion in Class II since he was arbitratily

excluded from appeai'ing in the examination.

eeeesll
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V - Grounds of relle;, v1th legal provisiong

(1) ' Because the applicant having been
ignored from prﬁmqtion because of the mistake
committed by opposite parties, the applicant is,
therefore,'entitlea for p;omotipn with retrospective
effect fran the date his junior, 3. 5. Kalsi, was
promoted in Class II Service as thé applicant
cannot be penalised for ﬁo fault of his, He cannot
be said to have forfeited his right of prométion

when he did not get promotion for no fault of his.

(2) Becausc it has been heid by the Hon'ble
Supreme Court that administrativa_ogders, which
invelve civil consequences, the rule“pf natural
justice should be followed, and an opportunity be
given to the person who is going to be adversely

.

affected by them.

(3) ~ Because admittedly fixiﬁgmsenioriﬁy
of a Govermment service %o his disadvantage woul d
surely affect his chences of promotion and as
such under the principles of natural ju tice he
must be given noctice before revxﬂlng his seniority
in the list, to his detriment. EIven the
representaticns suluitted have not been disposed

off so far.

(4)y . Becaqse‘junior to applicant_ﬁaving
secured promotion, legally on the prineiple of

NBR (next-below rule) the applicart 1s entitled

ootllll
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to get promotion with effect from the date
when the persons junicr to applicant were
promoted and also for payment of revised
higher salary acciuving to him on his promotion,
(5) Because Gbvernment cannot take
advantage of its own wrong action and camnot
with-hold what is dﬁe to his employee Qh |

account of illegally denied promotions.,

(6) Because the applicant, by virtue

of his senicrity, had become entitled to
promotions which were denied to him arbitrarily
and illegally and the opposite parties prevented
the applicant”frﬁm performing;dut@és of the
promoted posts for no famlt of his, so he cannot
be denied the arrears of pay and the Government
cannot taoke advantage oftheir error of delay in
not promoting the:applicant in time by not payigg

him the arrears,

(7) Because the opposite parties cannoct
take advantage of their own wrong actions and
cannot withhold what is due to their employes

on ac¢count of iilegally denied promotion,

(8) . Because the basic prineiple for
determining the seniority being that senlority
is determined with reference to appointment or
pfomotion to a particular cadre because after
recTuitment and promotion they form one claSs

and length of service in that class alone would

QOCOle
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be the basig for détermining the seniority.
(¢) - Because the applicant has been
ignecred all along from promotion for the posts
mentioned above and for being called for‘
selection in Class II Service because of the
mistake committed by the administration, It
has been'held by many High Courts that in such.
caseé the employce cannot be penalised.fcf no
fault of his aﬁd ke camot be said to have
forfeited his clai@‘fOr salary when he did nét

get promotion for no fault of his,

(10) Because denial of genicrity to him
with effect from 1,.8.1972 is thus wholly wrong

and inequitable,

(11) _ Because the arbitrary orders which
have affected the applicant's séniority effects

his civil rights and therefore denial of hié

~ legal rights is illegal.,

(12) Because tle promotion of Jjuniors
ignoring the seniors’for no fault of senicrs
entitles the seniors to claim promotion from

the date the junior was promoted and for conse-
quential benefits. It is prayed that the
applicant may be restored his correct original
position, rank, seniority and status in the
Governmént service and his seniority as per
original seniority list from 1.8,1972, as against

12.10.1976 wrongly shown., This is not open to

veseeld
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any octher interpretation in view of the judgemetits

of the Hon'ble High Court and Supreme Court.

(13) . Decause the order of wrong fization
of seniority and treating persons junior to the
applicant as seniors has been passed without

giving any notice to the applicant,

VI - Representations sent by applicant in thisg
resgrd agre as under -

1, Dated 25.4,1989 Annexure 14,
2, Dated 13.12.1989 Annexure 18,

_\S. I@ted 1.2.1990 Annexure 1€,
4, Dgted 3,4,1990 Annexure 20,

VII - The applicant declares that the matter is

not pending with any other court, -

VIiil - Relief sought

The aﬁplicant prays to the .Hon'ble

Court that it mey be pleased t0 :-

(a) Crder the oppogite parties for restoring
the correct seniority positiomn, that is
with effect from 1.8,1972, as agalnst
12,10.1976, and benefit of next-below
rule be also gpanﬁed alongwith promotinns
in scele Re,840-1040 from 16,10,157¢, since the
‘junior, Sri G.R. Dewani, was promoted,
and retrospective promotiocn in.grade
Rs,840-1200 (RS) as Principal Foreman
with other consequential henefits.,

'....14
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IX - Interim order, if any prayed for

- -

X - The application is being filed throucgh the
applicant's counsgel.

Postal order o, DD 4 227170

- X -
dated 25.5,19¢0 for Rs.B0/- in favour of
fepistrar, Centrzl Administrative Tribunal,

Allahavad, is enclosed,

Liet of encloguresg

3

hop flectric HFuglnser,

4

1. COpy of 1¢tter of Jorksk
dated 5.4;19§q. \
2, Copy of ofgér no, 34 déted 13,5,1973.
3, Ccpy of judgement of Hon'ble High Court cdated
9,5.1979. | |
4, Copy of order of Hon'ble Supreme'Court dated
o7,4,1981, |
5, Qopp of order regardiny implementaﬁionrof the

s A
Sraae

order of Hon'ble High Court and Supreue Gours,.
i1 & )

1lerit list. of selected candidates

450-875,
Promotion of Ori G, XA Dewgnl dated 16,10,1979

in grade £40-1040.
promotion .order of applicant dated 4.9.,1982.

G2

Girecular of failway Soard dated 4.8.1983
Galculation of gtognation allowancs._ |
Reilway S0ard oircular_da+ed 6,2.1970. )

dated 16.5.1984.

bocting order of Sri 8.8, Kalsi,
.15
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71.13.1982.

Call letter dated
applicant dated 25,4,1989,

12.
14, Representation of
15, Forwarding letter dated 25.5.198%.
16. D.0, letter of Dy.C.3 dated 8.9.1889.
vl?. Statement of arrears accruing if correct
seniofity is resgtored.
18, Representation of appiicant dated 13.12.1889
| foruarded by the authorities on 19.1?.1989.
19, Rerinder dated 1.2.1C9 |
20. Forwarding letter of reminder dated 3,4,199C.
e k»aﬂ
Lucknows Dated Applicant
Junejo ,1990.
Verification

| I, W,X, Tukherjee, the ghbove naued
applicant, do hereby verify that the contents add
facts steted in this application are true to wy
knoyledge, except cpntents of para . /V based on

legal advice which I believe %0 be correct.

Signed and verified thig 7o/4 day .0f

0, in the court compound at Lucknow,

Applicant

e}

June, 19
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In the Centrgl isdwministrative Tritunal,

Circuit Bench, Luclknow,

Original Appln. No.\a8sf 1990 (L;

N.K, Iukherjee ' eeo Applicant

Versus

Union of India and others ve. Opp.pabties.

Paper book

Particulars ~ Paese Vo,

Application ;' 1 to 15

Annexure A-l: Co of letter :
of VorkshOpr&ecgiical N 16 to 17
Ingineer, Northern Rallway, -
Charbagh, Lucknow, dated

3,4,19289 containing seniority

list, v 1B

Annexure A-2: Copy of Workshop -
Tlectrical Engineer, Northemm 18
Rgilway, CharBagh, office

order no,34 dated 13.5,1973.

Apnexure A-3: Copy of judge-

ment of Hon'ble High Court 19 to 24
Allahabad, Lucknow Bench, dt.

9,5,1979 in writ petition

no,681 of 1973, -

innexure 4: Copy of order

of Hon'ble Supreme Ccurt in 55
Civil Special aAppeal No,6677

of 1979 dated 27.4.,1981,

Arnexure A-H: Copy of order

of neadquarter office, 26 to 27
Worthern Reilway, Barods House,

Wew Delhi regarding implementa-

rion of order of High Court/

Supreme Court,

.‘l.‘z



10,

11,

13,

14.
15,

16,

17,

13,

D

Annexure A-6: Merit list of
selected candidates for Qhe
post of Electrioal (S3) in

grade 450-575, ,

Annexure A-T7: Promotion order
6f applicant's junioz, G.R
Dewsni, dated 16, lo 1979 in
grade 840-1040 (AS

Annexure'ﬁrai Prombtion ordsr
of applicant dated 4,9,1982 in
grade £40-1040, '

Annexure A-9: Circular of
wallway Board dated 4.8,1983
regarding graat of ad hoc
increment due to stagnation’
at the maoximum of pay scale.

Amnexure A-10: Calculated
statement of amount entitle-
ment of stagnation allowance
Prlncipal Foreman scale.
M?e#zre A=l 0 potilar dt.
6.2.,1 879 revarding introduction
of ‘eategory of Principal
Foremagn in scale_840-1200.

Annexure A-12: Posting order of
Applicant's junior, B.S, Kalsi,
in Clags II Service vide office
order 170,81/IRSEE/200 dated
16,5,1984,

Annexure A-13: Call letter of
candidates for Class II Service
dated 31.12,.,1982,

Anmexure 14: Representation
of applicant for corirsetion of
seniority dated 25,4, 1989

Annexure A-15: Forwarding letter

of representation by Dy.CIE,’
N,Railway, Charbagh, Lucknow,
dated 25,5.1989,

Annexire A-16: D, 0, letter of
y. C.M.,Z,, Northern Railway,
Al ambagh, Lucknow dated
8.9.,1989 to C.P. O, regarding
just claim of the applicant,

Annexure 17: Statement of
amount of arrears sccruing if
correct seniority is restored.

&933;3
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32

33
34

35
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37

39
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19.

20.

——P

Annexure A-18: Repressntation of
applicant for correction of
senidrity dated 13.12,1989 and
f oryarded by department on
1¢.12,1989, )

Annexure A-19: Reminder for
quick disposal of representation

dated 1,2,1990.

Annexure A-20: Forwarding letter
of apove by Lv. Cih, Worthern Hly.

Charbagh, Lucknow, dated 3,4,1990,

innexure A-21: Forwarding letter of
representation of applicant by e

CE®, Lucknow, 4t,12.12.89, i

Lucknow: Dated

June/0 ,1990,

41

43
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-~ efd.Qrs, Office, Paroda HOuse, New Delhi, :
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, " Letter No: 754/182(EIIA), dated 22mdm75 §

' | sub:- Se lection for the post of Elﬁ.ctrlcal(su) Gr- ;

: Rse 45(»375(15). :

i (

As a resylt of written test held on 26/8/13, 27/10/74 =nd
interview on 26/8/75 for the post of Elrtrical Branam
AsSS(General services) Grale ks. 450-575(ns) the following
persons have keen placed in the panel. Their names are
, - in the order of merit, ‘
' N ame . Present de,ignation Divn/ Shop
and gre=de ‘
l.sh.Govind rRam Offge.ASS 450-575 Ju Shop .
L 245h.S. K. Clopra OffgeEFO 370~-475 FZR Divrie
TN . BQSh. BV-S.Parhar we (YOwe .""dQ"" DLT DlVl').
4eshe leSeKalsi = ClOm 0w HQ
. S5e¢Shelde T, [feinrajani wwCleym o w . el Come
- 6eSheReSsSukheja - (e =l Ow FZR Divrie
7 « She Be Ko Chandra AEFO 3354425 DLI Divn,
BesheSeLsJhanji A0 ‘ﬁdon ’ FAR Di'\m.
9.Sh.l~liral'lJan Singh ?ffg;l;m "do"‘ Tl@/DLI:DiVﬂs
o . . DsL ' ; :
Q ? 1oeSheian singh Offgs EFO 370~475 FZR Divrle
L 1l.gh.Dinesh Chandra Of fiye AETFO 335425 HE

t ;

" -+ The atove staff may, however. be warned that the retention
of their names on the approval list is dependent on their
work remaining satisfactory during the currency of p. a0 Lo,
The mere fact that have been placed on the panel is. no
guarcaitee that they will be offered the post of EF0{Gs3)
for Gr.Rs. 450-575(1s) for which Lhey have beu'l se 16ctk°d.

' _The panel is final. i

- sd/- !

| 3 - . . !

‘-¥ . Q JeLe Klosla ) . ‘

5 for ceneral Marager(p).
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Ada & B B has pussed tho Lollowing orders

1

XY

AS M

WA”7‘ . A

Shri N M Kalla cfficipting Shop Supdt G 8401040 (k)
vorlking undor. Briage MW/3 Juc is transferred to Fixozpur and
Posdtd as OBFO against the newly upsraded post .~

Shri G R Dowani offioclabing ASS Cr TOO=900 (S ) working under
DAEE (VW) JU 1g transforred to BKN Shop and put to officiate
as 53.ix Gr Rs 840-1040(R3) and DED(VW) against and exilsting
vacancy bg operating the aswprsy post of ite ariginal gends

1 o 840=y 40%&8) when Dawani reports thers

B X Chopra offiéiating BFO G Rs T00=900(RS) wuader DRI/FZR .
is promcted and put to officiate asc 88 Gr Rs 840=1040(R3) in
Dridge M8 JUC againat vacanoy of N M Kalie item No 1. . |
Shri B § Puvhar offlolating UBEIFO gr Rs TO0~900(RS) worlklns -
wmder SEE(Conct)=I, Now Delhi is promoted ecnd vosted ag SEFO
in Gr BRs 840=1040(B8) in same capacity and organisation '
against nowly oireated post

Shed B 8§ Kalsl ofrficlating SFO(P) Gr Ry TOO=900(RS) workins :Q
in OEE'g office,Darodg House ig promotad to Gr R 840-1040(RS )
and posted as SFO(FLG) I Qrs Gr Rs,700~9008§3) to Cr Rg -~
840-9040(BS) in 1iou of the Dost of SLO(CLG)/DAlLL Go fy
700=~900(RS ) ~alrsady umr?ded to Gr Rs 840=-1Q40(RS) vide &Pl ()
D O letter~Fo 803/5/4741(0P)(Biin) dated 9/10/79~temporawily -
for a period of two months only 4Yhe post of JYO(CHG) Deilhi ®x
vd 11 continue to be operated in Gr Re 7C0-900(1R3) fow u puricd
of {vwo monthg : - A ’ '
: §
Shri R 8 Birxdd officilating as SFO(PLG) Ur Rs T00-900(RS)
working in OEE's officesBureda House is postsd as SHOin-the .
caitg grade againgt vacancy of S8hrl B 8 Kalsl iton No 5 ahovas

Shed D 3 Hourajani officiating as SFO gr Re B00~900(RS) under
DRI/4AID 1s promotod o Gr Re 840-1040(RS) and posted so :
ofiiciate as SFO Gr Re 840-1040(RS) under DRWIKO againgt
new upsraded post - - -

ehrd R 8 Sukheja officinting BFO Gr Rg 700~900(RS) under
DRI/RZR ip promoted %0 Gr B& 840~1040(RS) and posted to

ofilelats as SFO under HEK(Gonst )=l New Dolhi viee dhel

Gyan 8ingh 810 8inae promotad toA0lgaa=il

FParther acti&nvmay pleass be teken accordingiy

. Sa/=
0 G Ramchandran §

Sz Porsonel Officar (M) .

~No 754/14&-1;:;(1*}113%&&179& 16/10/1979 -
et T - |
febp?

Wy

P R
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56

- (J48) Jagachari Workshop 1g translercec to Lucknow

Supci, in grade i8.840=-1040(xo; agalnst Sae new po 8

K]

V‘Shri fi) L, Bhagaty Shod Sup:ite.03(JUC) Pa Diviedon Gra;c-':e.
R8,840-1040( 28) .isg transferved in the saae pay and

pocarily o upgrade the post of S$FO/LL/NDL. fuon s
' 700"900(‘3) o Grollse 840“1040(35)9 T

" Shrl 2.D.Khandwal, SFO/TL/NDLS Grobs,700-900(.8)nay |

| Qienc A—E - 2o
NO A2 HTAE AETLVRY o IR

‘Headguartens OCiilce,,
o Baro qa Houue, wew Deini. ‘.
o 2ICL ™ | - ' . :

e o - : L

C.5, 8.1, pasued vhe followdng orders;b. oTAcigvrs @ ‘;‘ i
o tm/r' eloN T R L {
Shri KoKcrukerjee, pxe gently woxking in R. 3.0 /1KO;
ig transferzed to Luckncw Wodkghop and way be apnoln.

tei 60 . 0fficioite.ag Shop.Sup b 1n Grade ticdd0 1040 ( 13)
against the vacangy of Shri 2.icd...@0, 3lnce HIOWOTEH

t Class II, revewalng local arrangémentis, i. anye ;

grade and poste” ag shop Sup it /Amritaér Wo:lk 0D
agalnogt the vacaady of Shril u,L.Yadav, alace Hiouo=-"

i

The Shop Sup fite eleaent of he post of$$/0%/JUC Gro;'-
I RAO - 1040 ( 43) may be <tranafewred to lelal Uiviy ve@n-

H

et

be appointecio offi%ia“ce.as Blect, Poreman/ L/ DLS 'G”§840-1043
shri e LoBajaj, Aés%'i;..Shop Gupate Gra‘de Lae 100 500

againut he. po st upfrades vide item no.3 above, 8 )

MRS ST

Wodkshon and way be appoinied to officiate &gy Shop
3 PO

e bt om © T e

-]

.

of Shop Supdite sdanctioned vide this office lewic ko
553-ii/B/404 dated 8-6.1832, - - R

-Q

shii AcKoJain, 3.F.0. grace B0 50780 ( 23) ASA/FDX
Division ‘who, s hnden orderd &f transico Te Deril
Divigion.as G.F, 0. grade -i8,700~500( s)wlde uils
office Notice of even number datec 16-4-8L 1z MOV
regained on fexozepur Iivislon-an: may be apioinsey
0 ofTiclete &g S, £.0,/0%/JUC in grade .i3,700-500

et O e R R e o

(38) vgalnat the post downgraded to 180700-900(.%) -

vide item Woo,3 @boveo o

His earlier tranifer orders for Delhi Divi:ion ; L

peferred Lo ebove nay be Utreated asg cancelicC'lh ,,
. . . ’ i

mll':i(}byyo‘ayuz/”
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Sub: Grant of ad ioc increment to Groupn
‘Groun- ' C' aznd Group v ewn]n“L,g
stagnating at ths maxlrum of thszir

P ay scC c,.l 58

IBX-

PR R L A

The undersisned 1s cireccted to stats thal the
Staff Sice in the National Council (JGM) had mads a
qsror in the 18th Ozcinary Meeting of tas Mational !
Council r:lating to the zrant of I Staznation Incremsnt!]
" The matter had bLeen under consicderation of the Govcvnwm
1 qulte some times The Presicent is how ﬂ]°9‘“u o &%
Gacide that all railway employees in Growp 18, G Group Ei
Grous 'I' services/posts (whether working in the 73
Sscrstsriat or othar offices) cgrrylng pay scales; thely
— maximm of which does not sxceed R, 1200 palle alid w0 rw@
» besh slagr uuln o; may hereafter staghate at tha Luzlm%y
Lhel fs foz tio yeels O maxen,«ﬂ VLD g

t ths maximum of thzir nay scaleg]
shoulé e grantsd a ‘Per)\na
the increncht last drs .
zse Imnloyees agalnst winn ¢lscld
ing will, however, have to awolt §
ding disciplinsey nrﬂc-~0‘n“s ox: 10%

l'
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result df ﬁh.

3
&

| teing considersd for ths grent of thiy Lnefits
i .

{ 25 The ghove elenmzat of 'Percongl Pay' shall L=z t%x“
‘\into zmccount as nay for ﬂll DIINOSES as adais SJQ}G unceky
} ths nnznad rulcs 1n0¢ua that of ovu-lm*nina g

4 .
g 3. Thege 01ders take effect from
boowill remein in force until fuither OTARTES

e, v

[

' : Tiig iscuzs with ths concurrsznce of [the Plu“”“a_k
7 QL:ectO'aLc of ths Ministry of Rallways. oA

»
3

S C Hingl version will follows
y : L ‘ Ao {"\‘\S o i/j(c f‘)UQ)té}i
7 (%;) , W. . y 73D ¥
GQD// : : /.// /:///'wzt(galﬁllﬁw
(. T L

5 » . ~ Jt.Director, "3s*tt,(Pc<: ~
£5' ’ Railway Board

No, XPZRII-BY/¥P/8tas New Delhi, da ed 4

Cuhn (vl th 40 sn L T5S) fOIWaI ded to the AsD.2
.- (Pallwr"ss New Delhi, .

W?D% o ' , ' j/..._——-‘;.:?_
QM/L/(J—( ' ) for F‘lnanc“:l COlThlleglon‘_.l.
: o o RalluaysQ
M/ | 0003 )

o
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M .....,. A s,l, = 1,00 .”nl.a.lui,‘., «&Ilm - &U. L 3
e e S TR T P e F e T S o e e

pomgi T : et e T e s s i e -— e < 1 H
Teer | Pay i D% IR Tocal Pay  , oA, I, fotal ! Total : Hote

i ") H : ! ~ ! cld F Faranes !

: PSCA m [oeer LrestEhee
1379 2700 1392 do 32 25380 1434 1314 222 (1) 3t atement stoving the
: - entitizment of arrears
1980 1~200 4717 13517 11640 2006 15846 1129 for eing prorotad in

N - " ; Principal Roreman
1981 ledo 7620 led20 12120 &oi 20321 isol post from Jan., 1985.
152 10920 9758 20878 12430 10438 22918 2240 (2yzncitlerent of 5t 2o
, . nate zlinwvaice from
1983 116¢0o 12¢65 2306065 12480 12385 24865 12co Octoker, 1984,
1384 12080 14830 2631p 12600 15170 27770 50
1085 . 1za8c 16716 29196 13440 137232 32172 2975
1586 18210 14801 32013 19565 15597 35362 2551 -
1557 38600 3015 39615 = 39600 4136 43736 4121
1988 37500 7536 45036 46800 8334 49134 4098
1989  384p0c 11748 50148 42000 12491 54491 4343 .
\yw 1920 (13200 4920 18120 14000 5200 15200 1080
(o AL . | |

Total:215290 - 109118 324408 234005 117124 351129 26721
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¥

ﬂ}ﬂpAha/)L, /4 ) <3§§§;)
0, PCIII/73/PS3-3MS-1 , tiew Delhi, dated 6-2-79.

The Ceneral Manager,
All Indian Railways &
Production Units,

Sub : Introduction of the category of Principal Foreman
' in scale B, 840-12C0.

®0 0000

In partial modification of the orders contaired
ir para 4 of this Ministry's letter of even mimber dated
27-11-78, the Ministry of Railways desire to clarify

- that the Shop Superintendents and Foremen? a' who have

attained the age of 50 years and have been working as
such for 5 years may be eonsidered for appointmemt as
Principal Foremen in scale [5.840-1200,

It has further been decided that there is no bar
against the Principal Foremen in scale k.840-1200 now in

Group 'C*'(class II1) appearing for general Group 'B' (Class II)

posts both against 75% by way of selection and 257 by way
of limited departmental competitive Examination, if they are

otherwise elkgible,

. 8d/-
£,K.N., NARAYANASWMI )

Joint Director, Pay Commission.

Railway Board.

34 |

§

-




! R M S y
SS lcess . ' o , ) :
:‘ ‘ Sevia | VLo ( . N ‘
. :'":' : e e ' . . . ( ‘ / - .
- (L . . ("’}v\‘w . ) o e
Pt 4\ WORTURIN RaXLwgy . e
S TR 4N _ ‘ Hbacéguartena‘oruoe,
e . ' o * Barods Houga, ~
New Delhi, _
S - ROoT1¢ B R.HNo,B4/IR3EL/200 x/RD
' On Feturn froa Railway Stact c:ollege, Vadodara, Shry 5
VeKo.Yadav 15 posted gs AEE(PS), Heidquarters 0ffica vico ,
Shgj;( K.P«31ingn Foported sick,, .. . v . SR i
~s-we® Bhri 8.C.Dhoopar, Shop Supdt.,” Eleotricul Loco Shed , :
Ghazlabad is transforrcd to Allahabad Division appeintcd to -
officiato in Class IT Sarvic and postod as A, B« (RoP)Iypdla
- vice Shri V.K.Agarual, who on reliof procacds on 35 days luava, ' ;
- 3. . BhriB.SKalsi, Shop Supdt, Hoadquartors 0ffice, 1s : 3
transferrod- to Ferozapury Uivision, appointud to officiato in : e
Class II Sarvico and Poated as ABE/Auritsar vice shri WL Yodav, ; w
¥ha on rolicf prococds oa -5 days Loava, - S -' v
. Iho promotion ordors of Sarvashrl $.C.Dhouper and ' o a
- B.il.Kalsi have thg approval of Guneral Hanoger. The abovy !
sy posting ordurs have the agprovul of C,B.R, . ; 1
_ MOTBs The promotion 01“1&11‘9 of Sarvashri $.C.Daoopur & B.SuKalsyt ' ‘ :
’ ' arce subjeot to tho LR85 the preseribed Mudigyl Bxamin.:tion,
'( ' s ;l"ti :
(0 L'/" / U Cans ' ;
AN . P ¢
ﬁ , //L\)/\\ PV I e 2 N : |
; o S\é SAEANN for Genoral Manager (P) ; :
: ‘3 ‘ '. : . . : i ;
Noe840-B/174:1 &éw: : - Datods 16 -5-1981. | i
. . , . L& s i g .‘ . . .
Forwardod to Fmi‘ezﬁﬁl’qurqda_}i:‘uso New Dolhi, Ditfs-ALD, DLI, - l
FZy Da0s, 4LD, DLI Fzz{; sro (i) & 8411 Clgrk 2Ia, Mindquartors ;
orflco tor,'inromatlon and n:ccoscpry acticns :
“\.. Copy fori:ar&od for informitinn toh-~
f ' e All HODs tarcugh tnuiroms.‘ ) :
2+ DRis, JU, BKN HMB & LKO, _ : .
a., Scerctary, to Gail. 4Gi(0)& 4G.(T), 4dd1l.CVQ, ADGi,
“h.5.4Con1d10) Ci/DyiCro (G)e b :
4+ Tho.Enquity Officer(Vig), Room No.403, DRd's 0ffico, Dolhi,
5. D .CHE ‘h'l-)' LKO, Dk;(‘ i N 'Y '
‘_'va'Bru'i V.K.Yadev,y a2 in Jfloo) ' .
7s  Shri VeK.bhgar.al, i32(350), Tandla. e
airy doL.Yodev, &SB/anriciar. .
: ATTTN A e, oy
- ;___1‘.. Vagga eSO ¢ Q-
{ c"*‘\. ‘l\ (3 R ‘j'%“\ Ve \ Qg) (&j(\‘,{ [T Y -\".T'-(?i \ 3“ ’ , H
L : ' ) - by ——— e —— . T ' !
4 /&/\’ i’ Kt’.\\»--c,' 4 AL Kan g ([ T | v VW "g\ IN) . ! :
by R s R ST o ; ;
£, \ c S'\nc;) %~ Voey Gy "’u'.?z\ S M, ?, -
: \ J —_ .- o , \‘ <4 e ) f
';_,} f}‘ r__ m ‘;«-5‘ "c.(.,‘)\‘é, <(\.rg_, " Surr\"' gﬁ (:.l);‘ "")YT\\‘?\ QW‘ ‘.\p ,.‘“..‘.-w ;
NPT S SR S NS Se A !
. "‘.j-?m,u;-.:_-‘m.. T ~ i ; o ;
Q_)‘.(L ;ﬂguﬂ i
Lo b | !
ol : i
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T.Me (P) /NDLS Letter NOs 752-E/162—VI£E13), Dt 31/14/82

selection for promotion to Class- IT service for the poot

Of AEE ayainst 75% quota, -

- -

N
Tt has been decided to hold selection ﬁ:r ‘promotion to;
Class-II service a8 AEE in Elec.BEngineering Department
arainst 75% quotas The staff shown in the list attached
may please be directed to appear in the written t<..st LF be-

flooe r) Mmn exi 3

* . held in this office on 30-,-1-1983 _at‘*l

'+ . " The. written will be l'ﬁld in Room NOs
. Baroda I-buse, New Delhi.

‘List of ca‘zdidafes called to apr;ear in the selection of

AEE/ TR D/ TDL

Sﬂ/ﬂ
for G?I‘ﬁw (P)

,:.30 hours.
339 end 341— A(IIde

i  2BE(Class-II). against 75% quota.
t- -
' le Shri N.Raglisven Ero/hanpur
2¢ 4+ AeSesaini WAEE/ Bik aner -
; 30 s2 ReCoAwasthi: S3/LKO
' 5 v Ao De Mc{LhUr MEE/RE _ !
Ce +s VeleWatlhaven AL/ IR D/ ALD .
7Te +¢ BeBeSaxana SS/LKO f
.80 Ty ] Mo_L. YéiaV AEE/ASR { v
9. 2e¢e Pe3Se IDse SS/J_UD ' i
10es +¢ llardayal singh SS/ PR : :
11, ,, CeS. Shama 85/ 2LD
s 12+ ,, SeSe Lal “CTPC/ ALD ?
13 ,, SeCeloofar SEFO/GZB i :
14e 44 2eKe Vaid coM/ HQ | f
15, ;4 KeC. Uppal ' TD/DLY i ;
16. ,, covind Rem Diwani ., §s/JU .
17 44 DBeSe Parhar SS/ns=-I/DLI ; ‘
18¢ 4, BReSe Kalsi SS/HQ ' ,
19, ,+ D.S, He""ara.)a\‘le SS/RS/DLIH : ;
- 20¢ 4¢ ~ReSe Sukheja SS/FZR i
21l. .,, PReK. Chandra SS/ons /DL T i s
22 ,4  SeL. Jhanji SS/DLI : -'
244 ,, BeSe Kang - EFO/‘IRD/SLI:,/ALJN 5 J
25. 44 KMo Kiwari CcTpC/ cons /aLJIN . i ;
} 264 44 SePe Vasta. CTFO/OHE/TL ? ;
27¢ 24 JTeCo Clopra " CTFO/1I/D/ALD '
28+ 4, CuoV. Kulshestha CTFO/SLY..
290 'y MeN. Sl’llkla - ChiEf Inspo/d\IBo :
300 * e Pe Co Billa ' : SEFO/I"!Q, ’
| . 3le 44 nP. Peter SEFO/NB
<5 32. ,, Raghulir Singh SEFO/GZB
33, ;4 CvPe Gupta SEFO/ HY
34e 44 S¢S, Arshi SEFO/GZB
35¢ 44 A« CoHallotra SE]}O[DLI v
36 o 'y I_-Sa’nual SEED/;'\LD
37¢ 40 HMalay Lal{sc) SS/FR : ;
38. ,, FRM Ra0(SC) z, s

b A L e TV oy s
[y
\

S At Ay i
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. Dapeds 25/4/89.

Porrenc A—1Y

Charbagh, Lucknowe

'Dy.Chief Hlectrical mgineer, NoR al lway. @

Subj~ Combined Provisional Seniority list of Electeical
supervisor in grazde K8.2000-3200(RPS) for Class-IXe

Qefi- Your letter No. 752-8/W/LKO/46, dated 3/4/1989.

m preference to above I have to submit my sppeal
reqapding correction of my sexority.

As per recommend ations of Mia Bhal Tribunsl, I was
promoted to Elac.foremzn 'A' in a gale of R8e450-575(
{eee Re 2000-3200 vide WEE/CEB/LKO's office order No. 34,
dated 13/5/73¢ Subsequently I got regulaer promotion
alongwith selacted pauel KoB. Pndit, senjorpity
position No. 1o as shown in senjority list.

28 such my geniority positién should have been &jus-
ted immediztely before Geke Dewani Noe. 13s

It is requested to kindly correct the ssnifority list
and «lvisee.

N S

_Yours f‘; althfully,
/

4

S A
- 1 oA -
{ N\ M e )

A}

\
-

L | ( N.K. Mukheriss )

Stop Supdt.
Train Lighting Stop,
&1&1?&3&@11; LKCOe
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Office. of thas Dy,ColleRoli)/llorthern Ratlway, Charbagh, Iuck 9

.';!0“&10
ERa732=FAI/LKO/46,, | | - Datads 25/5/1980,
: b

The Sanior Iersonnal} Of ficer '(,_2‘,00

. . {
. », orthern Rallway, . R
X Daroda flouca, . o - |
(. ¥ew Delhi, ‘ ' f !
‘ v i H
Subte Corlulne? provieicenal scalerity list of Dleotyical §
' fupexrvisoro in graje Fee 2000-3200 (RT2) for Clase Xle
! e . S - H
; B R . . . - . . - . i ’
i Rofos OT/N13's letter (D.0,) No,186-Llec/S/d Aated 29/30,%,89
‘.- 7. %o thio office and copy to CPO/idn, {R1ye/Nav Delht, |
In yreference to akove, the oxiéi’nal appeal alon.with prouotion
ordar of Ehrl N.K, lukhexjee, Shop duplt, is encloused hepowith .
A v for conoldoration and correct the senicrity of concmiied stilf. !
Ao e ‘ f ,
. ~—.-‘,"/.fi‘(i' . e \‘\r : . m/z"' ‘ C
,’ Dy.Chip £ ghintt Electrical Englnser (W),
Northern Railway, Charbagh, itcknow. ,
! - Copy to Shri },‘,K.’,“‘}mejee, S5/TL/N for information. i
‘ 0\ . C‘)p’y to Coﬂo&ol?./&f);’thﬁru Ra"IM" LHarodg ”m\m.' New Dalhi ] FJ
\ for infornation plrase, '
A, - : J——
) ,; _\.,,...., . m&/,”.;f-u.k.«.;..,-\.,v._“..,,,u s \,._A‘_Mm,_..u‘,“..,..u‘,.V--:.,“,._,\,‘A‘.““,1...-»_...‘...‘..,..__,,_‘\.,,.4..‘:“4u,w,.,,.,,,,.u,.,_;,,wvﬁ,._.‘N_;'_(._,‘“.._.n,_,__,,
3 . E
I (2 z
- \J\)e oV |
1 , Ho :
‘ W C/DY—~ s ,
l | M
¢ . )r .
S ; !
~.
S | |
)
;
7
A “
\ i
- 1 t
i i
i { :



AW P14 SHAKSEL AHED 39 .
Iy we gifas Fafe ﬂ

(wary st Wt feean)
EREREE
“’ [ [i

- DY. CHIEF MECHANICAL ENGINEER
(C & W) NORTHERN RAILWAY\Q\

- s D [Rf-TV A ALAMBAGH, LUCKNOW
DolioNes DCP?t/ﬂ/// Dty oo e, WJ

Bubjuckhse Coptined seniorlty list of
7 Blectrical Supervisery for v v
o - ﬁmeupr.?&'-,sew&c@{p S .

There 46 discropancy in the ccublned

- provisional senderity list of Elecisical

SQ?aers in grade Fs, 2000=8200, foxr Group

'B® sarvice issued vide Gobi, (P)ANDISs letter

oo 752i/62«1XX(Eda) dated 30.6089/3:7.59,
. Apparently, the SuiiQmmt of the High Ceurt
-+ in updt Petition Ko.831 ef 1973, bas not buen | |
il %aken inte acceunt wnile issuing the sendoxity : R

1

!

N

g 18st, The relevant sxtract fyom the JUdgawng
%5~ seproduced below fox yous kind informstieni-

O Thus 4t 4s c¢lear in the present cass

that tho post of Forcuan Gr.tB' was only

vedesigueted and upgraded but tha post

dtgelf vas not changed and in view of the ?

AlyBeaxd®s decision so far as 18 persons ‘
dncluding tho petitisners are gencexned na : ,

selecti:n 18 te be held and tha propesed . ;
- solection te these posts of Foxawman G, 'H! - :

is without authority of low as the decisiutr

of tho Rallway Eoaxd garrded the foxce of law,Y

_ Ths judgment 4s cataegerical that the post ~ T
of Forxeman ‘B' was enly redesignated and upgraded
and was aet a selection post. Wider the circunge

1 tenges following supervisors of this vorkshop '

|1 husely S/shed Roi.Bhalla, $.6.(R.C.) and N, K.wukerjiy

i S08e {Yoleo)o should be assigned seniocsdty from the

| dato of thelr preuoticn to Dy.S.5. as per Cffice

{ Qrder No.34 eof Woboto/AMW=LEKO( copy wuclosed foiw

 yeady mﬁammos

The issue has assumed urgoncy kesping in view
the ferthouing supplapentary selection for Greup
B Electrical sexvices to be hold en 23.9.u9. It
ds requestad that the decision & the subject wmay
kindly be taken beforu thse date of seiection so
that the affestod empleyess ave not put o any

s e hardshlipo -
- O : |
%& N With regards, Yours singurely,
N A/ shrd K, Losikka § ,

A ;Mw‘“} Chief Porsennal Officer y

(Shakeol abmed)

:'%oﬂlyo i?ama Hﬁmﬁ@
= GESE, N.Rly,,Bareda House, New Delhi.
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3un ary prepared on She dagls of monthly payment
rrraar rs to be qufb,auﬂ sinca october “mﬂw dWms
Bhri &R Diwani Junior uware promoted in Scale

)

“T L= o

q¢<ou sincs
wére promoted mm.ﬁwlpmdnb

clain gg i
( Claimed)
Umuuuw

on 1984 which mas overlap?
gsrvica as claimed

R

wwsoasu omwastdo@ upbc 4pril 1990

’
A3

" 3s’” waluoxohva as Shop (Sdmwwbcmmmmbc post

4

Principal Foreman aﬁm@m Soaie 340-~1200(RS) not
v is odeHdemm o& class HH mmiswou

w “mm# owhH B § Kalsi

lt

h Hsmod Aws owmmm HHV

garvi Om, Lw /om.u..m Rs mmola moomwtv

o

v

Lion allowance no% cl mme@ as on due

m o% Class Hk
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Rremenc. A1 , 9/

o - B
- e Gpnegal) Hasagor(®jy @ 00 0 F
Northern Railweys . 0 ..
‘Boreda Houss, =~ T -
Qubsw Anomely im poy sgaie ond ingopakien of -
: o eenderitye - ﬁ . M@

" hefoe cEn/inig BO lotter Nos 1865 loes0/s, gnus
30/3/09 to uy LEBLN) /GHELYD, #e Buecd

Cw L FThy e be cih o o) : AT AR ,
paay TNTOMEGA i popurmmr fa e |
N DPlease refor 8o my eorlisr reprosontatien aﬁt@-ﬁ;éﬂg 7
~ ardl X would dike to ouk:;{t fouw linug fox youy faveuralk
coemsidoratien pleageg~- . - - . : ' '
- In terms of your letter Nog T338/160-37 {BL4R), ;
AL R TR G S
. Poroman ( uwetion) in Alambagh/ Gy C8U Bhops, in grady
0. 370=475QA8), . T TIORRe TR gt b
- On re-cemmandation ¢f Mia-Bhai Teilbunal and dn tepey
of your letter Mot T54-E/148(E111h), dated 10/4/73 I wap !
O - promoted 1n gre M. 450-575(frem 1-8.72 for up-eraded post und
) Geslgnated ag Agsistant Shop Superintendent vida WEE/CH/LXO
Xf ogfigo txder Nos 34, dated 13/5/73 (arrears had slso been padd)
S Ay e Bupreme Court had alse ¢onfirmed the Jidgemsnt ef
. Allohabad High Court (Writ petitien k. 681 of 1973 that
c2loction for up.graded post is not to ko held for 18 psrgems
: - dneluding petiticners baing petitiorsr thus I should have @
e - bson xegulariced in 450-575 grade frewm 1/8/72 (since pronscs” )
o T !tﬂ1q“ourpr£aed“tﬁwhcmcmthutLwy«namg had net ksen 5
included in the lint circulated vide your latter MNo, 7542/ .
: . 148-IIT(Bi1a), doted 10/5/83 as net te appear for selecticnm. b
| . dn grodo e 450-575(AS) ap per julgekent of Allahabad High |«
" " Court, With the result I had been denicd sy due seniorivy '
~positieon in Gruy, 450-875(AS), Censequent upen this snumaly
ry junior S8hri Govind Rpm Dédane ef present working «g Bhop’
Bupdt. in Jodhpur Workshops had get sarlier premotien than ta
4604, 00 16/10/79 in next grade b, 840-1040(R3) (vide your
: - -lstter Wos 75441C2(211A), dated 22/4/75 wnd 734/148 TIX :
\ - (B14A), dated :1:/16/79 whore ag I get my next promoticm im
: grodo . 840-1040(R8), Later deapits penior to him - f.s.,’
on 4/3/82 in torms of your lotter Mo, 754-E/148 IIX (siiR),
Boved 4/9/82, . | :
- It " is, therefore, requected that, this anamely ks
“rectifiod ond instructions may pleass be issued fer gy
‘gofixation of my pay wnd payment of errears thereaef, _
o In thig connection all the phetestat copiles of youg
lottox oo reforrod above, sre exslosed harewith Yor yous
pwgusel, - . . 0 '
o Thanking you,

i
H

Q..
:

Yeurs faithfully,

R L B o N G ('\ i

* . mmq‘l?)/,llfﬁf—{ (MUK, MUXHERJEE) i
o AT o o -0 Shop Superintendenty i
S {\ e hy - e A Troain-lighting shep, o
2 (S , R CaW Sheps, Alaubogh, LKO, |

W ' |

B o < . o
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To @/

The General Manager(P).,
N.R &l lway, Baroda Musg,
New Dalhi.

Subi~ Anomaly in Pay scale and distoration
. of gsenjority. -

Refi= My repregentation of 25/5/89 ad 13712789
forwarded by Dv.CEE(W)/0B, Lucknow, vide
Nos 152~E/WLKO/46, Gts 19/12/89 wd
25/5/89 ¢ S

L T T !

Please vefer to my eaprlics two x:epreéent ations .

regarding % pe~fixation of pay a1d destopation of
¢ senforitys It {s regquested that early sction may
' kindly be taken for settling the 1ssue as T an on the
| Verge of retirement, o ¢ - :

Thaiking you, |
Yours faithfully,
o o '
Dateds 1/2/90. © - - (N.K. MUKHE}JEE)
A ' Sh:)p Supﬁt«(‘feLa}’;
Alambegh, Lucknows
4
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Tho Canersl Haaaosy (0} . | ,
Mo fl{on bapoda Housey ' .

1o 1

. ; S )

ivn of penlogity,

| B

Fofie This offloe lotier of owen nu. e e ,lﬁuigmﬁ
raainday d‘t, L»«»%Gq | 2 -

Cnalpges hnomaly dn poy pecsle ond dtutors
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He 5lyhe Chiexbagh, lucknouw, ‘ ' !

Copyr o © Dy, CHE(Cy levercea), Neo Elyop Lopodo Houow, Nw'm%mt :E‘::;;_g

informetion and mecogsayy el Ry | '

8obabo(l) znd AWG(HI, No Klyes Burods HOUu, liswé M&& ﬁm:
infopmrion and neccagary actiof, . b fbgre
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Offico of the Dyﬁuﬂo&o(ﬂ)/mgﬁlymuwhqu‘

" Qe 752N/ LK/ 46, ' Datods 19.12,1909,

The Cenaral Manzcer (B),
. Borthern Ratluay, "
- Baroda Hougs,

- Rew Delht,

Subte Anzwoly i poy-ocolo cag dootesation of
- tanlox tYo .
Refse Applicotiens of Shri Roll, Dhalla, $%/AG/
Alonbogh and Shri WeK, Hakerfee,” 58/71
The following Shop Bﬁpdt‘a. (k!ﬂce,l WOr Jeingy
unier the control of Dy CFF (w /G0 have rorcaw

sont2d vije their cpplication'doted 16/12/ 1009
and 13/12/1985, P A

1¢ Shri R.Ko Bhalla, m/i\%»\lmbaqh.
2. Shr{ MeK, Mukerjes, SS LyA Lactoagh,

Th™ applications of the above mentione3 atafg
alemwith enclosures oxe kaing forwarded hoy
with for necessery ection please '

e : bk/'rw gpuiteatiors
W‘{?{ ‘ - ond & enclosurng
A\ _ :
For Ly, dlict Electrlcal'xngginear (v},

Borstoarn Rallway, Charbach, lueknow,

Copy to the Chiaf Electrical Serxviceg Enslnetr,.
ot rn Rallyay, Boroia House, Ney Dolh_l fuy
his kind tinfornation and meceagery action pleasa,

\
Cory to S5/AC/Alambach ang ss/ lankash for
Informstion®in raforanca to the ir application
datrd 10,12,1969 ani 13,12,315689, ,
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